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LEGISLATIVE ASSEMBLY.
Monday, 28th September, 1931.

The Assembly met in the Assembly Chamber at Eleven of the Clock;
Mr. President in the Chair

QUESTIONS AND ANSWERS.

PURCHASE BY PostaL OrrrciaLs or MoTor Cars FrRoM MoToR Man, CoNTRAG-
TORS.

961. *Mr. B. N. Misra : (a) Is it a fact that officers of the Postal
Department, Madras, purchase motor cars from motor mail contractors
and have money dealings with them ¢

(b) Do Government propose to issue proper instructions on the subject
to all such officers concerned ¢

Bir Hubert 8ams : (a¢) Government have no information that the
fact is as stated.

(b) Does not arise.

APPOINTMENT OF MusLIMS IN THE INDIAN ARMY ORDNANCE CORPS.

962. *Shaikh Fazal Haq Piracha : (¢) Will Government be pleased
to state the number of persons employed from different communities
in the following posts in the Indian Army Ordnance Corps and also state
the educational qualifications of .various Assistant Store-keepers so
cruployed :

(¢) Assistant Store-keepers,
(41) Store-men, and
(#%¢) Upper, Lower and Routine Division Clerks.

(b) Is it a fact that the posts of Assistant Store-keepers and Store-
men have recently been Indianised under a new scheme 1
. (c) Do Government realise that there is a clear paucity of Muslims
in the newly created posts of Assistant Store-keepers and Store-men !
Are there any reasons for that ¥ If so, what are they ?

(d) How many Indians, and within what period, are to be taken
under the above scheme !

(¢) Are Government aware that many qualified Muslims .are avail-

able who have applied for the above posts {.
(f) Do Government propose to give chances to such other Mus-

lims who may be already in the Indian Army Ordnance Corps and as such
have also the required Ordnance experience :

Mr. G. M. Young : (a) A statement is laid on the table.
(b) Bchemes for the appointment of civilians as -Assistant Store-
keepers and Storemen were sanctioned in April, 1928 and November, 1980,
( 1105 )

L251LAD - A
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1108 LEGISLATIVE ASSEMBLY. [28TH SEPTEMBER 1931.

respectively. Under these schemes Indians, Anglo-Indians and members
of the domiciled commumty are eligible for appointment to these posts.
(¢) Government do not consider that the proportion of Muslims is
inadequate.
(d) The number of posts at present earmarked for civilian Assistant
Storelteepers is- 133 : and the rate at whioch vacancies occur at present is
about six a year,

236 civilian storemen are required, of whom 132 have already been
appointed. The balance will be recruited as vaeancxes oceur -within the
next 12 or 18 months. '

“(e)'and (f): Yes.
Statement referred to in the reply to ‘part (a) of starred question No. 962.

Other
Hindus. | Muslims. | Sikhs. Chris- oom- Total.
tians. munities.
Amsistaxtt Storekeepers .. 9 8 ] ] oo 20
Storemen .. .. 4 28 21 8 1 132
Clerks, Upper Division .. 39 5 5 7 4 60
Clerks, Lower Division .. 176 61 23 13 1 274
Clerks, Routine Division .. 93 33 21 4 1 162
Total oo 391 133 78 34 7 638

*16 are duates. The remaining 4 were speclally selected as they had done
similar work for 3 or 4 years before appointment as Assistant Storekeepers.

SAPRGUARDING THE INTERESTS oF MusLIMS IN RETRENCHMENT IN THE INDIAN
ArMY ORDNANCE CORPS.

963. *Shaikh Fazal Haq Piracha : Have Government issued any
instructions to heads of various Ordnance establishments in India to
safeguard the interests of the Muslim minority while proposing the retrench-
ment of temporary or permanent establishments of the Indian Army
Ot};dnance Corps ?* If not, do Government propose to do it mow ; if not
why not ¢

Mr. G. M. Young : No special instructions are necessary. The
interests of minority communities are carefully watched’ whenever appoint-
ments are ﬁllcd or Vammd

ARRANGEMENTS FOR MEDICAL An) FOR MEMBERS OF THE mesum
v - ABSEMBLY. Y DY

984, *Bhaikh Pagal th Piracha ; (a) Are.Government aware that
thére ‘are mo arrangements’ made by Government for medical aid for the
Members of this Honourable House 1
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(b) Are Government aware that medical aid could not immediately
reach the late Mr. K. C. Roy, Member of this Houae, in the Legislative
Assembly Chamber

(¢} ‘Are Government also aware that Members of this House very
often cannot get competent medical advice when they require it during
the session period, which prolongs their illness and is often the cause of
their continued absence fl’O"“l the House ¢

(d) Are Govemment prepared to make arrangements in future for
medical aid to the Members of this House when they require it durin
the session period of the Assembly ; and, if so, arrange to mention the fu%
sddress and telephone number of the doctor or doctors appointed for the
g;lrp{)se 1;1 the list of Members,of the Legislative Assembl;( supplied to every

ember

The Honourable 8ir Goorge Rainy : (a) Yes.

(b) Linmediately after the late Mr. K. C. Roy was taken ill in this
Chamber, his own doctor was telephoned for and arrived as soon as he
could. There was no unusual or unnecessary delay in obtaining medical
aid

(¢) No.

(d) In view of the large number of medical practitioners, private and
official, both at Delhi and Simla, whose services are available to Members
of the Lecislative Assembly during the sessions, Government do mot con-
sider it necessary to make any such special arrangements as suggested.
The names, addresses and telephone numbers of most of such medical
praent:oners will be found in the telephone directories.

Mr. K. Ahmed : In view of the fact that Government even in the
boarding houses and hostels of colleges and public institutions have got
medical officers to look after the people there, do Government propose, for
the benefit of the public and the representatives of the country, to adopt
a similar method in the Western Hostel at Delhi and other quarters and
hotels at Simla ?

The Honourable 8ir George Rainy : The point of my answer was
this. The servives of private medical practitioners are available for the
service of Members of Legislature ta exactly the same extent gs they are
for officiuls. They are so g or this reason that their services can be obtained
at short notice, with equal ease in either case.

Mr. K. Ahmed : My question is that, in view of the fact that ther:
is a permanent arrangement in public institutions and in the Lostels of
Government colleges all over India for medical assistance, do Government
propose, for the benefit of the people coming here from long distances and

tuking their residence at.Longwood Hotel or at the Summer Hill Station
or at the ('art Road or at the Western Hostel in Delhi or away from the

town, to arrange for medical assistance near at hand to those places where
Government had made arrangements for their stay r

~ The Honourable Bir George Rainy : I am afraid the Honourable
Member is better aequainted with the arrangements at colleges and hestels
throughout India than I am. But naturally Government would give great
weight to g.generally expressed desire of the Members of the House. 2
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NaMES oF OFFICIALS HOLDING CBRTAIN EpvucaTioNaL PosTs v DELHI.

965. *Lieutenant Nawab Muhammad Ibrahim Ali Khan : Will Gov-
ernment kindly state the names of the officials who held the important
educational posts of Headmaster, Government High School, Assistant
Superintendent of Education, Disirict Inspector of Schools and the Head
Clerk in Delhi, and period of tenure of respective officials :

(a) so far as it can he ascertained before its formation as a séepa-
rate provinee in 1912 ; and )

b) aft%r its formation as a separate province up to the end of
1927 ¢

The Honourable Khan Bahadur Mian Bir Fasli-Husain : With your
permission, Sir, I shall deal with questions Nos. 965—968 together. The
information asked for is being collected and will be supplied to the Houour-
able Member in due course.

NunBERs oF HINDU AND MUBAMMADAN TEACHERS EMPLOYED IN SCHOOLS
IN DELHIL

1966. Lieutenant Nawab Muhammad Ibrahim Ali Khan : Will Gov-
ernment kindly state the numbers of Hindu and Muhammadan teachers,
.employed as on the 31st March, 1912 and the 31st March, 1928, in (a)
Munieipal schools in Delhi, (b) Municipal schools in New Declhi, and
{¢) District Board schools in Delhi ¢

NumBERS oF HINDU aAND MusLiM ScHOOLS IN Dant

1967. *Lieutenant Nawab Muhammad Ibrahim Ali Khan: Will Gov-
ernment kindly state the numbers of Hindu and Muslim Primary,
Middle and High Schools in the areas of (a) Delhi Municipal Committee,
(b) New Delhi Municipal Committee, and (¢) District Board, Delhi, as
on 31st March, 1912 and 31st March, 1928 ¢

APPOINTMENT OF MusLiM TEACHERS IN DELHI,

1968. *Lieutenant Nawab Muhammad Ibrahim AH Khan: (¢) Will
Government kindly state the number of Hindu and Muslim teachers as
on 31st March, 1931, and explain why the proportion of Muslims has
still remained inadequate in the Delhi Municipal schools after the
explicit orders contained in his letter No. 3197, dated the 14th May, 1915,
of Sir Malcolm Hailey, the then Chief Commissioner, Delhi, on the point
and whether they are prepared to direct the local Government to take early
steps in consultation with the Education Department to redress this
vast inequality ?

(b) Will Government kindly give the number of Hindu and Muslim
teachers as on 31st March, 1931, in District Board schools ¥ Are Govern-
ment aware that the number of Muslim teachers in those schools is very
disproportionate ? If so, are they prepared to. take steps to redress the
inequality 1 , :

A tFor answer to this question, sce answer to question No. 965.
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SAFEGUARDING THE INTERESTS OF MUsLIMS IN THE CLERICAL. STARY OF Gov-
* ERNMENT OF INDIA OFFICES.

969. *Lieutenant Nawab Muhammad Ibrahim Ali Khan: (¢) Is it a
fact that the Home Department have decided that no examination for
the selection of ministerial staff should be held during the current year !

(b) When do Government propose to hold the next examination for
the selection of ministeriai stafl ¥

(¢) Is it a fact that there are no qualified Muslim candidates avail-
able for employment in the Government of India offices ?

(@) If the reply to part (¢) is in the affirmative, do Government pro-
pose to fill up all future vacancies by non-Muslim candidates ¢ If nof,
how do they intend to fill them ¢

(e) To avoid communal inequalities, are Government prepared to
issue orders that : - .

(s) the unqualified Muslims now employed in the offices in ques-
tion should be retained till the next examination ; and

(#¢) the unqualified Muslims should be recruited on a pro rata basis
in vacancies occurring hereafter ¢

(f) If the reply te part (e) be in the negative, will. Government

please say how they propose to safeguard the interests of the Muslims
so far as the clerical staff of the Government of India offices is concern-

ed?

The Honourable 8ir James Orerar : (a) and (3).. It has not yet been
decided when the next examination for vacancies in the Secretariat will be

held.
(¢) Yes, but for the Third Division only.
(d), (e) and (f). The Government of India have arranged that un-

qualified Muslims should be allowed to continme to hold temporarily
vacancies intended for members of that community until qualified Muslim

cancidates are available.

Mr. Gaya Prasad 8ingh : If unqualified Muslims are allowed to be
in service, why should not unqualified members of other communities also
be given the same privilege ? .

The Honourable 8ir James Orerar : Circumstances arise which do
not apply generally to all communities.

Mr. Gaya Prasad Singh : 1 refer to unqualified members of other
minority communities, such as Sikhs and depressed classes.

The Honourable 8ir James Orerar : If the Honourable Member will
give notice of the question, I shall have the point examined.

APPOINTMENT OF OFFICER SUPERVISORS AT ARMY HEADQUARTERS.

970. *Lieutenant Nawab Muhsmmad Ibrahim Ali Khan: (s) Will
Government state the total number of Officer Supervisors at Army Head-
quarters ¢

(b) How many of them are Indians !
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- (o) Will Government kindly give the proportion of Indian to Eure-
pean Superintendents who have been superseded, in the last three
gears, when making permanent or temporary appointments to Officer
upervisor 1 o e o ’ '

Mr. G. M. Young : (s) There are 18 Officer Supervisors in Army
and Royal Air Force Headquarters.

(b) One.

(c) Three Indian and nine European Superintenden\ts have been
superseded during the last three years.

ALLOTMENT OF CLERKS’ QUARTERS AT PHAGLI, SmMLA.

971. *Mr. Bhuput 8Sing : (¢) Is it a fact that amongst the Govern-
ment quarters at Phagli there are some blocks on a higher leve! and
nearer the Secretariat than others which are very far down the khad ¢

(b) Is it a faect that for the exchange of Phagli quarters from a
Jower level to a higher level of the same type a register is maintained
for registering the names of candidates for such exchanges {

(c) Is it a fact that in spite of the registration of the names in that
register the tenants are asked to renew their applications for such ex-
changes every year !

(d) Is it a fact that such renewal applications for exchanges are
received direct by the clerks of the office of the allotting authorities from
the applicants themselves and not officially through the respective
Departments where these applicants are employed 1

(e) Is it a fact that the names in the register of applications are re-
arranged every year and new priority given to the applicants every year
according to the time and the date of receipt of such annual renewal
applications direct from the tenants of Phagli by the clerks of the office
of the allotting authorities 1

(f) Are Government aware that by this method of renewal «f appl-
cations the allotting authorities and the clerks of that office give on some
applications a prior time and date of receipt and thus allot higher level
guarters in the subsequent allotment ¥ If not, do Government propose to
inquire into the matter ¢ If not, why not ?

Mr. J. A. Bhillidy : (a), (b) and (¢). Yes.
(d) Applications are received. direct by the alletting office.

(e) Yes. The names are entered in the order they are received in
the office.

(f) No.

No. Government do not consider any such inquiry necessary.

ALLOTMENT OF pmnxs’ QUARTERS AT PHaGLI, SmMra

972. *Mr. Bhupu’ 8ing : Are Government aware that candidates
who applied for exchanges of quarters to a higher level in Phagli in
1927, and whosé names were registered in that year for suck exchanges
have not been given any exchange up till now whereas others who en-
tered Government Phagli quarters later have been given snch exchaunges ?
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If not. do Government propose to inmquire into such cases and state why
those candidates have not been given such exchanges up till now t If
not, why not !

Mr. J. A. 8hillidy : Government have no information, and. have no
reason to congider that an ingquiry is necessary.

ALLOTMENT OF CLERKS' QUARTERS AT PHAGLI, SIMLA.

973. *Mr. Bhuput 8ing : Is it a fact that in the amnual allotment
forms sent by the Estate Officer to the various Departments for being
filled in by the employees of those Departments for being provided with
Government quarters at Phagli there is a column to be filled up by such
candidates mentioning the quarters they would prefer to have ¢t If
go, will Government be pleased to state whether filling up this column is
treated by the Bstate Officer as a renewal of application for exchange
of quarters ¥ If not, will Government be pleased to state why such a
column is printed in the form at all !

Mr. J. A. Bhillidy : Yes.

No.

The column is intended for new applicants. Those who hold. liems
on quarters but want a change have to apply separately in writing.

ALLOTMENT oF CLERXS’ QUARTERS AT PHaeLI, Smera.
974. *Mr. Bhuput 8ing : Do Government propose to do away with the
system of annual renewal of applications for exchanges of guarters in
Phagli ¢ If not, why not ¢

Mr. J. A. Bhillidy : No. The present system has been found by
experience to be the best of several tried.

BANNING OF CERTAIN NEWSPAPERS FROM KATEIAWA.B‘STATEB‘

975. *Mr. 8. G. Jog : (¢) Are Government aware that the delivery
of certain newspapers was banned in some States of Kathiawar undor the

orders of the Postmaster General, Bombay ¢

(b) If the reply to part (a) be in the affirmative, was the Govern-
ment of India consulted before taking any such action ?

(¢) Are Government aware whether any criminal action was taken
against the editors of these papers !

(d) Are Government aware whether the matter in those papers was
deelared to be seditious before taking action by the Postmaster General,
Bombay :

Mr. J. A. Bhillidy : Inquiry is beirtg made and its resuit will be
communicated to the Honourable Member in due course.

ARRANGEMENTS ON STEAMEES ARRYING CooLIS FROM MALA¥A T0 INDIA.

976. *Rao Bahadur M. O. Rajah : (s) Is it a fact that the B. I 8. N.
Company chartered steamers for carrying coolies from Malaya to India
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{d) Will Government be pleased to state :
‘() how many such steamers have made voyages since lst January,
1931 ;
(%) the capacity of each steamer for earrying passengers ;:-
(#¢) the number of passengers that were actually carried on each
of these steamers ; and
() the number of passengers that dled on each voyage, with the
causes thereof ?
(¢)' Is it 8 fact 'that -there is no canvaa over the decks of these
“"steamers ? '
(d) What is the number of medical officers in attendance on the
steamers with their qualifieations ?
-(6) What is the number of beds maintained for the sick patients on
the steamers ?

The Honourable Khan Bahadur Mian 8ir Fasl-i-Husain : The infor-
maglon is being obtained and will be supplied to the Honourable Member
in due course.

RESOLUTION IN THE MADRAS LEGISLATIVE COUNCIL TO RAISE MADKAS INFANTRY
BATTALIONS.

977. *Rao Bahadur M. 0. Rajah : (a) Will Government be pleased
to statc if they are aware that a Resolution for the raising of certain
Madras infantry battalions was passed in the Madras Legislative Council

on the 5th August, 1931 ¢

‘b) Was the record of that debate forwarded to the Government bf
India by the Madras Government ¢

(¢) What action do the Government of India propose to take on that
resolution ¢

Mr. G. M Young : (a) Yes.

(b) The Government of India have seen a copy of the proceedings
of the Madras Legislative Council ; but it has not been forwarded {o them
officially by the Government of Madras

(¢) The whole guestion of the future defence of India depends upon
the outcome of the conmstitutional discussions now proceeding, and it is
‘therefore impossible for the Government of India to take any action for
the present on the Resolution, which recommends the raising of no less
than ten new regular battalions of infantry.

REGIMENTS ADMITTING MEMBERS OF DEPRESSED" CLASSES.

978. *Rao Bahadur M. O. Rajsh : Will Government be pleased to
state the names of regiments in which the members of the depressed classes
can be recruited ?

Mr. G. M. Young ¢ Wembers of certam depressed classes are re-
cruited to the following five units : — . . r

1) Queen Victoria’s Own Sappers and Miners
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(2) 1st and 2nd Battalions and Corps: -Headruarters, Madras
Pioneers. :
(3) 4th Indian Dlmonal Signals and Wazu-mtan D;stnct Signals.

HIGH RENTB IN BOMBAY PAID BY THE ARMY ' AUTHORIHIES.

979. *Mr. G. I. Grifiths : () Will Government be pleased to state
whether the letter from the General Secretary, European Association, to the
Secretary, Government of India, Army Department, dated 5th J une 1931,
has been received ¢

(b) If the answer to part (@) is in the amrmatwe, what action has been
taken thereon ?

(¢) Is it a faet that the Army authorities still pay very high rents,
w Rs. 400 to' Rs. 500 per mensem for residential flats in Colaba ?

" (d) Are Government aware that landlords are demanding similar
high rents from civilians for like accommodation in other parts of

Bombay ?

+ Mr. G. M. Young : (a) Yes.

(b) Inquiries were made from the local military authorities and a
reply is heing sent to the Association.

(¢) T am informed that the average rent paid for an officer’s flat in
Colaba is Rs. 450 a month. This rental was considered reasonable by the
local Military Engineer Services for the accommodation. provided at the
time the leases were executed.

(d) T am informed that no cheaper flats were available at the time
these were leased. As Colaba is not a cantonment, the military authori-
ties have no power to rvegulate the rents of privately-owned flats or
houses in that locality.

As the Honourable Member is no doubt aware, there is a considerable
shortage of Government-owned quarters for military personnel in Bombay.
Hiring of accomnmodation is, therefore, unavoidable. The military antho-
rities endeavour to obtain the lowest possible rental in every case ; and,
before hiring any accommodation, make inquiries into the rents paid for
similar accommodation in the vieinity.

Mr. B. Das : Is the Honourable Member aware that the Army
authorities are to-day paying the same rent in Colaba that they paid
in 1922 and that they have made no efforts to see that their officers occupy
premises on lower rents and reduce house-rents accordingly %

Mr. G. M. Young : I am not aware of the exact rents paid to-day
as compared with the rents paid in 1922. But it is certainl not a fact
that the Army authorities have made no efforts to reduce rents for the
accommodation provided for their officers.

Mr. B. Das : Is it necessary for military expedlency that so many
Army officers should be located at Bombay + -

Mr. G. M. Young Yes.

Mr. B. Das : Is the Honourable Méniber aware that a certain Army
officer pays an 'amount of something like Rs. 4,000 a month on 'rhe
Malabar Hill for his office premises ?°
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Mr. G. I.'.Yonil‘g : No, Sir ; I am noet aware of that.

Mr. B. Das : Will the Honourable Member look into the matter in
view of the retrenchment problem in the Army Budget !

Mr. G. M. Young : The general question of hiring accommodation is
under consideration in connection with retrenchment. If my Honourable
feiend will supply me with any facts relating to the hiring of accommoda-
tion at exorbitant rents for officers, I shall be very glad to receive them
and to inquire into them. .

PAY AND ALLOWANOCES OF STAFF OF ATTACHED AND SUBORDINATE OFFICES
OF THE GOVERNMENT OF INDIA.

980. *Mr. B. N. Misra : (a) Are Government aware that there is
a perpetual and general discontent among the staff of the Government
of India attached and subordinate offices on account of the Government’s
treatment towards them in respect of pay and allowances ¢

(b) Is it a fact that they have memorialised several times to Govern-
ment for the betterment of their pay and allowances and Goyernment have
on all occasions rejected the memorials ¢ Tf so, ‘why ¢

(c) Is it a fact that there has been a great difference between the
and allowances drawn by the Secretariat staff and the staff of the attael
and subordinate offices ¥ If so, why ¥ Do Government propose to bring
down all pay and allowances to the same level ¢ If not, why not ¢

The Honourable 8ir James Orerar : (¢) and (b). The staif in ques-
tion have from time to time made representations that the emolunents of
attached and subordinate offices should be increased. The representations
failed because Government were not satisfied that there were adequate
gronuds for undertaking a general revision.

{(¢) 1 would refer the Honourable Member to my answers to his
question No. 938. For the reasons there offered, there seems to be no
case for reducing the emoluments of the Secretariat staff and the staff of
attached and subordinate offices to a common level.

PAY AND ALLOWANCES IN THE OFFICE OF THE CENTRAL BOARD oF REVENUE,

- 981, *Mr. B. N. Misra : (a) Is it a fact that in the Central Board of
Revenue there are some men who enjoy privileges of Secretariat people
while others are treated as attached office staff ¥ If so, why is such
differential treatment in existence in the same office ?

(b) Will Government please state whether there is any differemnce in
the quality of the work in that office for which better facilities are given
to men who do it ¥ Tf so, what is the nature of the work done by each
class of men who draw more pay and allowances and who are deprived
of it ?

The Honourable 8ir George Rainy : Sir, my Honourable friend, Sir
George Schuster has asked me to apologlse to you and to the House for his
inability to be in his place this morning : with your permission T will
answer the questions standlng in his name.

(a) There are nine men in the office of the Central Board of Revenue
who are on the Secretariat scales of pay—two Superintendents. four
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Assistants and three clerks: This scale is personal to them as on the
formation of the Central Board of Revenue, they were transferred from
the Departments of Industries and Labour and Commercs with the Salt
and Customs work respectively and were in those Departments on the
Secretariat scales of pay. They were given an undertaking that by their
transfer to the Central Board of Revenue, they would not be losers.
Whenever uny of these men retires or goes on leave, the substitutes are
entertained on Attached offiee scales only.

(b) There is no difference in the quality of work,

D1SCRIMINATION IN PAY BETWEEN THE SECRETARIAT AND ATTACHED AND
SUBORDINATE OFFICES.

982. *Mr. B. N. Misra : (a) Will Government please state whether
it is not a fact that men for employment in the attached and subordinate
offices and in the Secretariat are recruited by the Public Service Com-
mission 1 - "

(b) Isit not the fact that all passed candidates secure the same amount
of marks in the examination ! If so, what.is the difference in merit
when # nan is in the Secretariat and another is in the attached offices ¢
Why is such differential treatment meted out to the same class of men
though holding appointments in the different offices ¢ Do Government
propose to abolish such distinction ¢ If so, when * If not. why not ?

The Honourable 8ir James Orerar : (a) and (b). A common test is
held for the Secretariat and other offices which recruit through the
Public Service Commission and the candidates are arranged in the order
of the marks which they secure. Those higher in the list are appointed
to the Secretariat, and the others to the other offices, according to the
number of vacaneies available in each.. Vacancies which grise after the
publication of the results of the competitivé éxamination afe filled by
candidates in order of merit irrespective of the fact that the particular
vacaney is in the Secretariat or in an attached office. The fact that
all pass the same test does not mean that all should get the same pay.
The pay must depend upon the character of the post.

ABSORBTION OF ATTACHED AND SUBORDINATE OFFICES IN DEPARTMENTS OF
. THE SECRETARIAT.

983. *Mr. B. N. Migra : In view of the financial stringency, do Gov-
erament propese to abolish all attached and subordinate offices and make
curtailment in their expenditure by making those offices as the Branches
ot'} the Departments to which they are attached at present ¥ If not,
why. met ¢

The Honourable Bir James Orerar : The question whether attached
offices ¢an be abolished has been raised by the General Purposes Sub-
C‘ommlytee of the Retrenchment Committee and is still onder their con-
sideration. I may say, however, that, if instead of abolishing these
offices. they were to be made into branches of the Secretariat, the
probabilities are that, instead of economy, there would be an increased
expenditure. The abolition of subordinate offices or their amalgamation
with the Departments does not appear to be a practicable proposition.

13
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APPOINTMENT OF ORIYAS IN THE GOVERNMENT OF INDLA SECRETARIAT AND
ATTACERED OFFICGES.

984. *Mr. B. N. Misra : (¢) Will Government be pleased to state
the number of Oriyas working at present in the ministerial staff of the
various Depurtments and the attached and subordinate offices of the
Government of India ?

(b) Is it a fact that there is not a single Oriya among the permanent
employees of the Government of India ¢ If the answer to the above is in
the affirmative, what special step do Government propose to take mn this
direction !

(¢) Do Government propose to aecord the same treatment towards
Orissa as that accorded to the backward tribes and minority communities
and unrepresented provinces as regards representation in the services ?
If not, why not !

(d) Will Government lay on the table a comparative statement show-
ing the percentage of Oriyas with the men from other Provinces working
at vresent in the Government of India ¢

The Honourable Bir James Orerar : As explained in my reply to
aquestion No. 489 on the 16th September, Government have not under-

“taken 1o xecure representation for provinces either generally or in terms
of partlcular communities. Candidates from Orissa have equal oppor-
tunities with those from other provinces and it is not proposed to take
any special action in the matter. This being the case, I do not think
any wuseful purpose would be served by the collection of the statistics
for which the Honourable Member asks.
Low Prices oF WHEAT.

985. *Sirdar Harbans Singh Brar (on behalf of Sirdar Sohan Singh)':
(¢) Are Government aware that there are a large number of exemptions
from import duty, that such exemptions have nullified the effect of that
duty upon wheat prices in India and that wheat is selling at most unre-
munerative prices !

(b) If so, what further action do Government intend to take to

strengthen prices !
(¢) Do Government intend to mtroduce legislation to extend the wheat
Import Duty Aect to another two years ?

The Honourable 8ir George Rainy : (a) and (3). The attention of
the Honourable Member is invited to my speeches in the Legialahve
Assembly on the 31st March, 1931, on the Wheat (Import Duty) Bill, in
which T explained that, apart from securing the Indian market for the
Indian produce, the 1mport duty was not likely to have any effect on
the priccs of wheat in Indis until the surplus existing in the Nexthern
India markets was absorbed and that any action that could he taken
wonuld not have the effect of raising the level of prices.

(¢) The conditions which rendered it necessary to pass the Wheat
(Tmport Duty) Aect, 1931 'in March last unfortunate]y still exist, and
unless ‘there should be a material- change of circumstances dnrmg the
next three or four months, it will be necessary to continue the'Aect for
& further period.



QUESTIONS AND ANSWERS. 1117

RaiLway FREIGHT ON WHEAT AND COTTON.

986. *Sirdar Harbans Singh Brar (on behelf of Sirdar Sohan Bingh):
(@) Are Government aware that the railway freight on wheat and cotton
is very high as corapared with most other commodities 7, . ..

(b) Is it a fact that the freight on eotton was increased during the
Great War : Ha# it been reduced since then ¥ If not, why not 1

(e) Do Government intend to Iqweij the same to pre-war rates ¢

Mr. A. A. L Parsons : (a) Railway rates for wheat are the same
28 for the majority of other food-grains and are comparatively low.
The rates for cotton are considerably higher than those for wheat and
for a number of other commodities. _ '

(b) and (¢). I would refer the Hanourable Member to the reply I
gave on the 9th Mareh, 1931, to Mr. E. F. Sykes’s question No. 879. No
general reduction in the rates for cotton has been made since these were
enhanced during the war and post-war .. period. The question of a
reduction in the rates for cotton, full-pressed, is under examination.

1987—994.

EXTENSION OF OPTION TO PURCHASE THE ASSAM BENGAL BRAILway.

995. *Dr. Ziauddin Ahmad : (a) Is it a fact that the Assembly on
the 18th July, 1930, adopted the following amendment of Mr. Fazl
Ibrahim Rahimtullah ‘‘ This Assembly recommends to the Governor
General in Council that negotiations should be untdertaken with the
Assam Bengal Railway Company and obtain for Government one year’s
extension of their existing option to terminate the Company’s contract
on the 31st December, 1931 ’ ¢

{b) What action, if any, have Government taken on this Resolution ?
(c) Have Government entered into a new contract with the company?
What are the terms of the contract ¢

tab] (;i) Will Government be pleased to lay a copy of the confl;act on the
able

(¢) When will Government actually take the administration of the
Assam Bengal Railway in their own hands ¢

. Mr. A A L Parsons: (a) The Honourable Member’s recollection
18 correct.

(b) and (e). I would refer the Honourable Meamber to the replies

g;g;en by me on the 17th instant to Mr. 8. C. Mitra’s question Nos. 462 and
)ed.

(¢j The terms of the original contract provide far its continuance for
another period of ten years if not determined on the 31st December, 1931.
No new contract was therefore necessary.

(d) Copies of the printed volu nty. ‘i
in the Library of the H(I))use. volune of génf acts with the Cﬂompany’ are

" tThese quostions werc withdrawn by the questioner.

e
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Dr. Ziauddin Ahmad : Is it not a fact that the Government origi-
nally proposed to extend the term of contract for ten years and then
an .smendment was moved sad the Geverament acoepted that it should
be extended only for ome year ?

Mr. A A L Parsons: My recollection is that Government
originally proposed not to give notice of the termination of the contract,—
it was not a question of extending the ccntract—and that what the
Assembly desired was that negotiations should be entered into with the
company to get an opportunity of taking over the line one year later.

‘Dr. Ziauddin Ahmad : The Assermably recommended the &xtension for
one year. I should like to know why, without coming to the Assembly
again, you yourself have extended this term for ten years.

Mr. A. A. L. Parsons : I must correct the Honourable Member, there
was no question of extending the contract | it was a question of not
exercising the option to close the contract. The reason why the wishes
of the ‘Assembly were not fulfilled was that the Company was not pre-
pared to give us'an extension of thie option.

Dr. Ziauddin Ahmad : If the Company did not agree to the extension
by one year, why was not the matter referred to the Assembly explicitly
again ¥ We had the last meeting in the cold weather in January,
February and March.

Mr. A. A L. Parvons : Our option to terminate the contraet was only
up to the 31st December, 1930. The Assembly did not meet again till
some time late in January, 1931. It was therefore not possible to refer
the watter again to the Assembly.

Dr. Ziauddin Ahmad : If such emergency arose, why were not all
the papers laid before the Assembly as soon as it met ?

The Honourable Bir George Rainy : A question was put on the

subject in the Assembly during the last cold weather session and was
answered on the floor of the House.

INTERVIEW wWiTE SR SaMueL Hoare oN THE Press BILL.

996. *Mr. 8. G@. Jog : (a) Is it a fact that Mr. A. Ranzaswami
Iyenger, a delegate to the Round Table Conference, interviewed the
Right Honourable Sir Samuel Iloare, the Secretary of State for India,
on the question of the Press Bill now before the House and had a
discussion with him ?

(b) K the reply to. part (a) be in the affirmative, will Gavernment
be pleased to announce to this House the result of that interview before
the House proceeds further with the discussion on the Bill ¢

The Honourable 8ir James Orerar : (a) The Government of India
have no information.

(b) Does not arise.
EMPLOYMENT As A MEMBER OF. 1% PUBLIC BENVICE CoMMISMON ‘OF THE
.. HeAD oF TEE CRIMINAL INTELLIGENOE DEPARTMENT.

997. *Mr. O. 8. Ranga Iyer : (a) Will Government be . pleased to
state if-it is a fact that they propose to employ the head of the C. 1D,
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now on the verge of retirement as a-Member of the Public Serwice Com-
hission 7 '

(b) If so, will Government be pleased to state what are the special
yualifications of this gentleman to occupy the post §

The Honourable 8ir James Orerar : Under section 96-C of the Gov-
ernment of India Act, the Secretary of State in Council has appoinied
Sir David Petrie to be a Member of the Public Service Commission in
a vacancy whieh requires ungde. the rules to:be filled by a. person who
hys been for at least ten years in the service »f the Crown in India.
He selected Sir David Petrie on account of his distinguished career and
wide knowledge of service matters. Sir David reaches the age of com-
pulsofy retirdmént from the ' Indian Poliee' Serviece in 1984.

RepuctioN 1IN NUMBER oF MEMBERS OF THE PUBL1o SERVIOE. COMMISSION.

998. *Mr. C. 8. Ranga Iyer: (¢) Is it a fact that .the. Retrench-
ment Committee have recommended the reduction in the mumber of the
Members of the Public Service Commission from &Sve to three {

(b) Was this question sent to the Public Service Commission for
their report ¥ If so, what was their report ?

(¢) If they concurred in the reduction, are Government going to make
it ¥ If not, why not ¢

(d) What economy would this reduction effect per annum in the
expenditure of the Government of India ?

"Yhe 'Honourable Sir James Orerar : (a¢) to (c). The views of the
Public Service Commission on the question whether the number of
Members of the Commission could be reduced to a smaller number than
five were placed before the General Purposes S8ub-Committee of the
Retrenchment Committee. The Retrenchment Committee’s observations
on the subject have not yet beem received, and there is no further im-
formatiou that I can give at present.

(@) The pay of Members of the Commission, not beirig Chairman, is
Rs. 8,600 a month.

‘Mr. C. B. Ranga Iyer :' Will the Honourable Member be pleased to
say if the Public Service Commission recommend that their number
should be reduced from five to three, whether the Government of India will
be pleased to earry out that recommendation 1
: The Honourable 8ir James Orerar : I am afraid I ecannot supply the
House with an' answer to that question. ’

Mr. C. 8. Ranga Iyer : Are the Government aware that the Publie
Service Commission i8'so highly paid that the cothtry’ eannot afford the
cort and also that it need not have five Members to carry on the work
'gh,af they are performing in view of the financial orisis we are at present

- _The Homourable Sir James Orerer : I believe, Sir, the Honourable
Mefdbet i asking me to express an opinfon. L

Mr. O. 8. Ranga Iyer : Will the Honourable Member be leaged to
consider the ‘desirabitity of reduding! ]fe"hnmbé%l‘ﬁf"l!emb‘eﬁs‘ of the
Public ‘Betvice Corrmisgion ¢* 0
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The Honouruble 8ir James Orerar : The Government will no doubt
consider any recommendations on the subject which the Retrenchment
Commnittee might make.

Mr. Gaya Prasad Singh : Is it a fact, Sir, that the Public Service
Commission have agreed to their number being reduced from five to three

The Honourable 8ir James Orerar ;: I bave no information to¢ that
effect.

Mr. Gaya Prasad 8ingh : But this is part of the question.

Mr. C. 8. Ranga Iyer : May I inform the Honourable Member that
the Public Service Commission have so recommended ?

Mr. K. P. Thampan : May I know whether the Members of the
Public Service Commission are full-time officers ?

The Honourable 8ir James Orerar : Yes, 8ir.

Mr. K. P. Thampan : Are Government satisfied that there is sufficient
work for five men on the Public Service Commission ?

8ir Lanoelot Graham : Yes.

Mr. C. 8. Ranga Iyer : Are the Government aware that the opinion
of the Public Service Commission was called for by the Retrenchment
Committee ?

The Honourable 8ir James Crerar : I have already replied in the
affirmative.

Mr. C. 8. Range Iyer : Will the Government be pleasea to issue a
communiqué as soon as they get the information on the subject as to
whai they propese to do in regard to the recommendation of the Retrench-
ment Committee ?

The Honourable Bir James Orerar : I must remind the Honourable
Member that the appointment of Members of the Public Service Commis-
sion and the constitution of the Commission are nnder the control of the
Seceretary of State for India.

Mr. 0. 8. Ranga Iyer : Will the Government of India be pleased to
recommend to the Secretary of State that the recommendations of the
Public Service Commission that the number of Members should be
decreased from five to three, should be accepted ¢

The Honourable 8ir James Orerar : I am afraid I must have suficient
information before I can reply to such a hypothetical question.

Mr. Gaya Praesad 8ingh : Have not the Government of India received
any rc;port from the Members of the Public Service Commission on this
point.

The Honourable 8ir James Orerar : To the best of my knowledge
we have no official proposals in this matter.

Mr. Gaya Prasad Singh : That is contained in part (b) of the question
which asks ‘ Was this question sent to the Public Service Commission
for their report ¢ If so,, what was their report 1’ I am asking for

their report. I want to know if their report has been received by Gov-
ernment or not

" The Honourable Sir James Orerar :i'l‘;o the . best of iny recollection,
Bir, the Retrenchment Committee asked for information on these points
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and the papers were laid before them. What views they might have
on the subject, as I have already explained, I do not yet kmow.

M. Gaya Presad 8ingh : My point is, have you received a report
from the Public Service Commission agreeing to their number being
reduced from five to three ¥ Have you received a report or not ?

The Honourable 8ir James Orerar : I think, Sir, the answer to that
question is in the negative, but if the Honourable Member wishes me to
do so, I will ascertain the facts,

8ir Hari 8ingh Gour : Is the Honourable Member prepared to
assert that he has received no reply from the Public Service Commission
relating to the numbers of the personnel of the Commission being reduced
from five to three ¥ Was not a report called for by the Retrenchment
Cominitteg from the Public Service Commission ! Does the Honourable
Member say that the Public Service Commission has made no report ?

The Honourable 8ir James Orerar : I think the position is that the
questionnaire was issued by the Retrenchment Committee, to which a
reply was made by the Public Service Commission. So far as T am aware
the Retrenchment Committee have not yet made any recommendation.

Sir Hari 8ingh Gour : Will the Honourable Member be pleased to
give this House an opportunity of giving its views upon the subject
before coming to a decision ?

The Honourable 8ir James Crerar : I am not in a position to give
the Honourable Member an assurance on that point.

Dr. Ziauddin Ahmad : In view of the fact that the Mermbers of the
Public Service Commission are in a better position than the Home De-
partment to know about the quantity of work the Commission is doing,
I would like to know whether the Home Department would agree to the
reduction of their number if the Public Service Commission recom-
mended that their number should be reduced from five to three °

‘The Honeurable Sir James Orerar : Their views on the subject will
receive the very careful consideration of the sauthorities concerned.

APPOINTMENT AND REDUCTIONS IN MEMBERS OoF THE PuBLIC SERVICE
COMMISBION.

999. *Mr. C. 8. Ranga Iyer : Are Government prepared to give
the Assembly an opportunity to discuss the propriety of appointing a
C. I. D. man to the Public Service Commission and of the necessity or

otherwise of bringing two posts in the Commission under retrench-
ment ?

The Honourable 8ir James Orerar : The appointment of Members of
the Public Service Commission is made by the Secretary of State in
Council under Section 96-C. of the Government of India Act one of the
objects being to ensure that that body shall be entirely independent.
The Honourable Member will, I am sure, agree with me that on publie
grounds it is undesirable that appointments to Public Service Commission
should_ be a matter of discussion in the Legislatures. In regard to a
reduction in the number of Members of the Public Service Commission,
the Government of India await proposals from the Retrenchment Advisory

Committee and will give them their careful consideration when they
are received,

L251LAD



1122 LEGISLATIVE ASSENBLY.  [28TH SEPTEMBER 1931.

DEepTs or PorT TRUSTS.

1000. *Lala Hari Raj Swarup : Will Government be pleased to give
the following debt particulars of the major Port Trusts ! '(The latest
available figures may be given) :

(2) Amount of outstanding direct loans ; (§) rupee, (#) sterling ;
(b) Amount of advances taken from the Government of India ;
(¢) Amount of advances taken from the Provincial Governutents ;

(d) Amount of money borrowed from such institutions as the
Imperial Bank of India ; and

(¢) The amount of accumnulated sinking fund in each case aud
the places where it is deposited ?

The Honoureble 8ir George Rainy : The Government of India are
not in possession of complete information. The Port Trusts concerned
have been asked to supply it, and when received it will be communi-
cated to the Honourable Member.

NoMBER OF EUROPEAN AND INDIAN PorT COMMISSIONERS IN THE MAJOR
PorTs.

1001. *Lala Hari Raj 8warup : (a) Will Government be pleased te
state the number of European and Indian Port Commissioners in the
case of major ports in India ¢

(b) When do Government propose to bring forward the necessary
legislation to increase the proportion of Indians on those bodies ?

The Honourable 8ir George Rainy : (a) A statement showing the
number of European and Indian Port Commissioners at the major ports
in India is laid on the table.

(b) Government do not contemplate legislation for this purpose.
An increase in the proportion of Indians will follow on the accession of
Indians to posts of which the holders are ezx-officio or nominated mem-
bers of the Port Trusts.

Statement showing the number of European and Indian Port Commissioners in the
major Port Trusts.

Port. Europeans. Indians. Total.
Calcutta . 14 5 19
Chittagong 8 4 12
Madras .. 11 4 16
Rangoon .. .. .. 12 5* 17

‘Bombay .. .. £, 12 10 22
Karachi . 8 J 14
Aden 8 8t n

*Includes Indians, Burmes¢ and Chinese.
tIncludes 1 Arab.
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TuE WaGoN INDUSTRY.

1002. *Lala Hari Raj S8warup : Will Government be pleased to lay
on the table a statemeut as regards the position of the State wagon industry
ever since it was taken over by Government a few years ago, together
with a few statistics of its position before it came under the present
control ¥

Mr. A. A L Parsons : The Honourable Member is mistaken in
thinking that Government have ever taken over the wagon industry,
in India ; it was always, and is now, in private hands,

TREASURY BILLS OUTSTANDING.

1003. *Lala Hari Raj SBwarup : (¢) Will Government be pleased te
state (¢) the amount, and (44) the rate of interest of Treasury Bills of 3,
6, 9 and 12 months outstanding up-to-date ?

(b) Could Government give an approximate idea as to how much of
the same are held as short term balances of foreign countries ?

The Honourable 8ir George 8chuster : (¢) The amouni of three, six
and nine months Treasury Bills outstanding on the 14th September, 1931,
was approximately 793 crores. These were issued at various rates which
were given in the weekly communiqués published by the Controller of
the Currency. There are no 12 months’ Bills outstanding.

(b) The Government of India cannot provide an accurate estimate.

OuTFLOW OF CAPITAL FOR STERLING LOANS.

1004. *Lala Hari Raj 8warup : (a) Has the attention of Govern-
ment been drawn to newspaper reports that Bombay and Calcutta
subseribed heavily to sterling loans raised in February and May
last ¢

(b) If so, what steps have Government taken to check the outflow
of capital thus caused ¢

The Honourable 8ir George Schuster : (a) Yes.
{(b) None. The Government of India understand that it would be

greatly resented if Indians should be prevented from subscribing to
sterling loans issued by the Government of India.

PrincreLES FOR INVESTMENT OF PROVIDENT FUNDS.

1005. *Lala Hari Raj Swarup : (a) Will Government he pleased to
statc if there are any principles on which Provident Funds are at present
invited by Government for investment ¥ If so, what ?

(b) Can non-Government but aided institutions also avail themselves
of the privilege ¥ If so, how ¢

The Hpnomble 8ir George Schuster : (a) The Honourable Mem-
ber’s question is not very easy to understand, but I would inform him
that Government do not invite subseribers to Provident Funds to

B2
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withdraw their deposits so as to invest them in Government loans as
their utilisation for the purpose of investment would be contrary to

the provisions of the Provident Funds Act, which applies to all Govern-
ment provident funds.

(b) Does not arise.

ANNOUNQEMENT BY THE PaEuigr RE3ARDING FiNaNoiAL HELP FoR INDIA.

1006. *Lala Hari Raj ﬂw&'g%;e(a) Will Government be pleased to

state if the announcement of mier regarding financial help to India
was made in response to some request of the Government of India f

(b) If so, what is the nature of help demanded or expected of
the British Treasury so far as the announeement is concerned ?

The Honourable 8ir George S8chuster: (¢) I regret that 1 am
unable to give any information regarding the communications which

have passed between the Government of India and the Secretary of
State on {his subject.

(b) That will depend on circumstances if the necessity arises.

Mr. B. Das : Does that mean that the Government of India never
asked for any credit from the British Government ¢

The Honourable 8ir George Rainy : The Honourable Member will
be rash to draw inferences too hastily. I would remind the Iouse
that my Honocurable Colleague, the Finance Member, when he made his
statement on Thursday and again on Saturday, I think, gave all the
information he was in a position to place before them.

RENEWAL oF THE CONTRACT WITH THE IMPERIAL BANK OF INDIA.

1007. *Lala Hari Raj S8warup : Will Government be pléased to state

what steps Government have taken for the renewal of the contract with
the Imperial Bank of India ?

The Honourable 8ir George 8chuster : The attention of the Honour-

able Member is invited to the reply given by me to Mr. B. Das’ starred
question No. 113 on the 21st Japuary, 1930.

ExcHANGE FACILITIES OF THE IMPERIAL BANK OF INDIA.

1008. *Lala Hari Raj 8warup : Will Government be pleased to state
with what banking institutions the Imperial Bank of India has got arrange-

ments for the provision of exchange facilities for the sake of its regular
or casual customers ¥ And on what terms ?

The Honourable 8ir George Schuster : The Government of India
bhave no information on the subject.
RaTtes yor SterLing Post Ormcs  MoNzy ORDERS,

1909, *Lala Hari Raj mpr%p : Will Government he pleased to state
wli:?tQ h,twe ‘been the rates for the sterling raoney orders sent through the
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Post Office ever since the present statutory ratio was fixed 1 (The rates
may be given for full pounds.) Why are these rates fluctuating ¢

Sir Hubert Sams : The rates for sterling remittances through the
Post Office since the present statutory ratio was fixed were as follows :

From 14th February, 1988 to 7th July, 1929 .. £1 = Ra. 13-11:0
From &th July, 1929 to 29th August, 1929 .. .. £1= Rs, 13-15-0
From 30th August, 1929 to Ist June, 1930 .. .. £1= Ra. 13-11-0
From 2nd June, 1930 to 25th March, 1931 .. .. £1= Bs. 13-15-0
From 26th March, 1931 to 10th June, 1931 .. £1= Rs. 13-11-0
From 11th June, 1981 to 19th September, 1931 .. £1a= Rs. 13-15-0

The rates fluctuate to approximate as nearly as possible to the market
rate.

ProMoTION OF UPPER SUBORDINATES IN THE PUBLIC WORKS DEPARTMENT.

1010. *Mr. T. N. Ramakrishna Reddi (on behalf of Mr. Jagan Nath
Agzarwal) : (a) Will Government be pleased to state the total number of
P. W. ID. Upper Subordinates on Indian State Railways, and the percent-
age of the Sub-Engineers (all three grades taken together), Supervisors,
(beth the grades taken together) and Overseers (all three grades taken
together) on 1st January, 1920, and on 1st October, 1929 ?

(b) Is it a fact that the percentage strength of the Subh-Engineers’
grade has deereased and that of Supervisory’ grade inereased from 1920
te 1930 ¢

(¢) Is it a fact that on account of the above reduction in Sub-
Engineers’ grade the promotions of the P. W. D. Upper Subordinates
employed on Indian State Railways have been very slow inasmuch as
they have not had any promotions for the last 23 to 103 years ¢

(d) Is it a fact that further recruitment to the P. W. D. Upper
Subordinates establishment in Indian State Railways has been stopped and
some of the lower grades have already disappeared inasmuch as the
Overscer grade in the above establishment will =ease to exist on further
promotion to the class !

(e) If answer to parts (b), (¢) and (d) is in the affirmative, are
Government prepared to raise the strength of Sub-Engineers’ grade
and allot due promotions to the Upper Subordinates and compensate
them for their slow and deferred promotions f

Mr. A. A. L. Parsons: (a) T am sending a statement giving the
information available to the Honourable Member.

_(b) Yes, the percentage of Sub-Engineers has decreased by two
while that of Supervisors has increased.

(¢) The reduction in the percentage of Sub-Engineers has to some
extent effected the promotion of Upper Subordinates.
(d) Yes.

(¢) The question of raising the strength of Sub-Pngineers will be
examined.
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Issuz oF 6} PEr CENT. TrREASURY BoNDS.

1011. *Mr. Bhuput 8ing : (a) Will Government be pleased to state
whether their attention has been drawn to the Press statements of Sir
Purshotamdas Thakurdas and Mr. Jamal Mahomed on the issue of the 63
per cent. Treasury Bonds for 1935 characterising these bonds as injurious
to the real interests of the country and the floatation of the loan as suieidal ¢

(b) What step or steps do Government contemplate taking to
prevent the diversion of capital from commerce, industry and agri-
culture ?

(¢) What persons and commercial bodies have protested against the
issue of these new bonds ! Has any public body supported Government’s
action ¢

(d) Were the different Chambers of Commerce in India consulted
before the loan was issued ?

The Honourable 8ir George Bchuster : (a) Yes.

(b) This is a matter of opinion. Government are not prepared to
admit that these bonds have caused a diversion of capital.

* (¢) The Southern India Chamber of Commerce, Madras, the Federa-
tion of Indian Chambers of Commerce and Industry, and the Federation
of Bombay Commercial Associations.

(d) No.
REPORTED SEIZURE OF CONGRESS PROPERTY.

1012. *Mr. Bhuput 8ing : (¢) Will Government be pleased to state
whether they are aware of the Press message from Mymensingh, dated 2nd
September, 1931, published under the heading ‘‘ Violation of Truce—
Congress properties seized, Volunteers roughly handled ’’ as published in
the ‘¢ Advance '’ of Calcutta of 5th September, 1931 ¢

(b) If so, did Government consider it necessary to inguire into the
truth or falsity of the allegations ?

(¢) Were Congress sign-boards, working utensils, charkhas, national
flag, sctually seized by the police by raiding the Congress office ¢

(d) Were volunteers roughly handled while engaged in peaceful
picketicg carried on in accordance with the Gandhi-Irwin agreement ?

(e) Are Government in a position to state the result of the inquiry,
if any, made ?

The Honourable 8ir James Orerar : (a) I have seen the Press mess-
age referred to.

(b) to (¢). I am having enquiries made and will give the Honour-
able Member a reply in due course.
DELEGATES T0 THE RouND TABLE CONFERENCE FROM BIHAR AND Orissa.

1018. *Mr. Bhuput 81.3 (a) Will Government be pleased to state
bhow many Hindus and Muhammadans have gone to London to attend the
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Round Table Conference as delegates from Bihar and Orissa ? Does any
of them belong to Orissa !

(b) Who attended the first Round Table Conference and what names
have been added and on what principles have the additions to the old list
been made for the whole Conference ?

The Honourable Sir George Rainy: (a) and (b). I would refer
the Honourable Member to the reply which I gave to Sardar Sant Singh’s
starred question No. 480 on the 17th September, 1931.

DaTE or CoNCLUSION OF THE ROUND TABLE CONFERENCE AND PUBLICATION
oF IT8 RESULTS.

1014. *Mr. Bhuput 8ing : (a) Are Government in a position to
state when the work of the Round Table Conference is expected to be
over and when the new constitution will be introduced in this country
as a result of the Conference ?

(5) Do Government contemplate publishing the news and the pro-
ceedings of the Conference in different languages in the form of bulletins
in Ofdgr to familiarise the general public with the work and make it popular
in India ?

The Honourable 8ir George Rainy : (a) I. have no material for an
estimate.

(b) No, Sir.

ProMoTION OF CLERKS TO THE LOWER DIVISION OF THE SECRETARIAT.

1015. *Mr. Badri Lal Rastogi: (a) Will Government please state
how many clerks qualified for the Lower Division of the Secretariat in the

qualifying examination held by the Public Service Commission in 1929 ?

(b) How many of them have been provided permanently or temporarily
in that Division and how many still await their chance for promotion to
that Division and are at present working either in the Lower Division of
the attached offices or Third Division of the Secretariat, which carry the
samre scales of pay !

(¢) Is it a fact that when an officer is away for any reason, the vacancy
caused by his absence is immediately filled by promotion ?

(d) Is it a fact that there are Lower Division vacancies in some of the
Departments of the Government of India, e.g., Foreign and Political De-
partment, Finance Department, Agricultural Research Council, and in spite
of the fact that Lower Division clerks are available in those Departments,
thp}: are not promoted.to that Division but are heing eraployed in the Third
Division ¢

.. () Do Government propose to promote them in such vacancies forth-
with ¢ If not, why not ¢
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(f) Is it a fact that even when there were several Lower Division
clerks unprovided in that Division, examination for the Lower Division was
held by the Public Service Commission in 1931 ¢t

(g) Is it & fact that candidates who qualified for the Liower Division
of the Secretariat in the 1931 examination have been provided in per-
manent vacancies, while those who qualified in previous examinations
still remain unprovided ! \

(R) Will Government please state what steps they propose to take
to provide for those who qualified in examination prior to 1931 ¢

(s) Do Government propose not to hold any further examination for
the Lower Division of the Secretariat till these men are permanently pro-
vided ¢ If not, why not ?

The Honourable Sir James Crersr : (¢) Thirty-one.

() The information readily available shows that in August, 1930,
there were only eight men who have been provided with permanent
appointments in the Second Division of the Secretariat or the Iirst
Division of attached offices. I have no information in regard to the
rogt.

(¢) Yes, ordinarily.
(@) Yes, in the offices referred to.

(e) The matter is left to the discretion of Departments, who I
understand are not overlooking the claims of qualified candidates for
promotion to the Second Division.

(f) and (g). Yes.

(h) and (¢). Under the recruitment scheme now in force, a pro-
portion of vacancies in each Division must be filled by direet reecruits.
The Government of India have given the most careful consideration to
the claims of qualified candidates serving in Lower Divisions and have
come to the conclusion that no injustice is done to them by the filling
of a proportion of vacancies by direct recrnitment. Reasonable provi-
sion exists in the scheme for the promotion or confirmation of existing
qualified men.

GOVERNMENT EMPLOYEES LIABLE TO INDIAN INCOME-TAX.

1016. *Mr. L. V. Heathoote : (¢) How many employees of Govern-
ment, both Central and Provincial, including those employed by the State
Railways, who are engaged in civil employment, were declared liable to
ggg?li;xcome-tax during either or both of the financial years 1929-30,

(b) How many Government servants in the Army and in the Army
Department, not included in the number referred to in part () above,
were declared liable to Indian income-tax in either or both of the finanecial
years 1929-30, 1930-31 ¢t
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The Honourable Sir George Schuster : (¢) and (b). A statement
§8 laid on the table giving such information as is available.

Statement showing the number of Central Government servants, in Civil employment
snoluding RBodlways and Army Department declared liable to Indian income-tag
during the finanoial years 1929-30 and 1930-31.

1929-30. 1980-31.
1. Central Civil Departments ‘including Railways .. 20,598 22,131
2. Army Department .e .. 4 16,706 16,451

Nore.—The figures mentioned above are approximately correct, but may not be
quite complete as they refer only to those from whom tax was deducted at the time of
the disbursement of the salaries and pensions. Information regarding offices under
Provincial Governments is not available. Their number may be taken as roughly two
and a half times that of the officers in the Civil Departments of the Central Govern-
ment including Railways.

RECRUITMENTS IN THE OFFICE OF THE RovaAL AIR Forck oN THE EvVE oF
MOVING TO DELHI.

1017. *Maulvi Bayyid Murtuza Saheb Babadur (on behalf of Haji
Chaudhury Muhanunad Ismail Khan) : (¢) Is it a fact that the Head-
qusrters, Royal Air Force, India. have asked for four qualified candidates
to join on the 7th October, 1931, though the office is moving down to Delki
on the Yth October, 1931 ¢ If so, will Government be pleased to state the
reasons why those candidates could not be asked to join after the office
opens in Delhi ¢

(b) Will Government be pleased to state whether that would have given
a saving of Rs. 500 to Government which they are paying, viz., travelling
allowance to those men and the payment of Delhi camp allowance ¢ Isit a
fact that men recruited in Delbi are not entitled to the Delhi camp
allowance ¥ If so, why have those men been asked to join on the Tth
October, 1931 ¢

Mr. G. M. Young : (a) No, Sir. The Public Service Commission
was asked to direct the clerks to report at Delhi on the 15th October, if
they were not already employed in Government offices in Simla, and to
report in Simla, on the 7th October, if they were already so employed.

() No, Sir. If the clerks are already employed in Government
offices, it will make no difference financially whether they join the Army
Headquarters in Simla or in Delhi.

RECRUITMENT AND PRrROMOTION OF MUSLIMS IN THE SECRETARIAT AND
+ ATTACHED OFFICES.

1018. *Mr. Muhammad Anwar-ul-Asim : Will Government be pleased
to state ¢

(e¢) the number, in each Division of such Muslim candidates working
in temporary or officiating capacity, in the Government of
India Secretariat or attachtd offices, who have qualified in
the Public Service Commission or the Staff Selection Board
examinations held prior to 1931, but have not yét béen con-
firmed in the Division for which they have qualified ;
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(b) the number of vacancies, in each Division, kept vacant for the
prospective candidates coming out successful from the 1981
competitive or qualifying examination ;

(¢) the number of candidates, Muslims and non-Muslims, separately
in each Division, who passed the 1931 competitive or qualify-
ing examination ;

(d) in the statement below, how the posts in the various Divisions
have been offered to the candidates who have passed in the
1931 competitive or qualifying examination :—

Appointment offered in
1st Division. |2nd Division. {3rd Division.
Division in <
— which passed. & é
< © | Becretariat. | < '
513 g 5
=
ik i
Mudlims I Dn.
I Dn.
III Dn.
Non-Muslima I Dn.
I Dn.
I Dn.

(e) the number of posts, in each division, not yet filled in perma-
nently ?

The Honourable Sir James Orerar : The information asked for is
being sent to the Honourable Member separately.

RECRUITMENT AND PrOMOTION OF MUSLIMS IN THE SECRETARIAT AND
ATTaCHED OFFICES.

1019 *Mr. Muhammad Anwar-ul-Azim: (a¢) Is it a fact that,
as a result of the 1931 competitive or qualifying examination, Govern-
ment could not get an adequate number of Muslim candidates to offer
them appointments with a view to adjust their poor representation in
the ministerial establishment of the Government of India offices ¢

(b) If the reply to (a) above be in the affirmative, are (Zovernment
disposed to consider the advisability of filling in the posts not yet perma-
nently filled in and kept vacant for Muslim candidates, as well as those
pusts likely to fall vacant consequent on the compulsory or voluntary re-
tireraent of officials as a result of the retrenchment campaign in vogue, by—

(3) confirming Muslim candidates who have qualified themselves
prior to 1931, and

(%) holding a separate competitive examination for Muslims only 1
If not, why not ?

The Honourable 8ir James Orerar : (a) Yes, in respect of the Third
Division only.
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(b) I have already explained the orders which have been issued in
the matter,

[
RECRUITMENT AND PROMOTION OF MUSLIMS IN THE SECRETARIAT AND
ATTACHED OFFICES.

1020. *Mr. Mubhammad Anwar-ul-Azim: (a) Is it a fact that
wher a candidate is confirmed.in any Division his name is removed from
the list of candidates kept by the Public Serviee Commission, irrespective
of the fact that he has qualified for a Divisioh higher than the ome in

which he has been confirmed !

(b) If the reply to part (a) above be in the affirmative, are Govern-
ment aware of the difficulties with which the candidates especially
Muslims, are confronted in securing the oppointment in the Division for
which they have qualified ¥ If so, are Government prepared to consider
the desirability of keeping the names of sueh candidates on the list referred
to aborve, till they have been confirmed in the Division for which they have

qualified ¥ If not, why not 9°

The Honourable Sir James Crerar : With your permission, Sir, I
propose to reply to questions Nos. 1020 to 1022 together. I would refer
the Honourable Member to the replies given on 22nd September, 1931,
to Mr. Muhammad Muazzam Sahib Bahadur’s questions Nos. 744—746.

RECRUITMENT AND PROMOTION OF MUSLIMS IN THE SECRETARIAT AND
ATTACHED OFFICES.

$1021. *Mr. Mubammad Anwar-ul-Azim: (a¢) Is it a fact that
the candidates who have passed the 1931 examination have been given per-
manent appointments, whereas those candidates who have passed similar
examinations prior to that, are working satisfactorily in the offices, and
have years experience at their credit, are still working in temporary or

officiating capacity ?

(b) If the reply to part (a) above be in the affirmative, will Govern-
ment please state the reasons why such a preferential treatment has been
meted out to the new entrants ?

RECRUITMENT AND PROMOTION OF MUSLIMS IN THE SECRETARIAT AND
ATTACHED OFFICES.

11022. *Mr. Muhammad Anwar-ul-Azim: (¢) Is it a faet that
orders have been issued by the Government of India that in regard to the
passed candidates who will not be given permanent appointments (or will
not be confirmed) up to a specified limit (up to 30th September, 1931, for
the present) the fact of their having passed the prescribed test will be eon-

siderad as null and void

(b) If the reply to part () above be in the affirmative, are Govern-
ment disposed to confirm Muslim candidates who have qualified themselves
prior to 1931 tmmediately, so that they may not be affected adversely by the
orders referred to above, aftor 30th September, 1931 ?  If not, why not !

tFor answer to thia question, see answer to question No. 1020.
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CLERICAL ESTABLISEMENT OF THE RAILWAY BOARD.

1023. *Mr. Muhammad Anwar-ul-Asim : Will Government please
lay down particulars of the clerical establishment of the Railway Board
office in the statements A and B below 1—

A

Statement showing sirength of clerical establishment of the Raslyay Board
, office at the end of each of the last five years. ‘

: |
31-3-27. 31-8-28. ‘ 31-3-29. | 81-3—30.‘ 31.3-31.

I/II |1
|
F m.zn.!zm.p.,.;sn..

- l
1|0 m|r|m|miz n!m\r 1 |m
|

.!rs'mnn.'f'im.m

Permanent—
(¢) Total No. of employees
in each Division.

(#) No.of Muslim
v yoos

- in each Dividion. | |
mm—
(¢) Total No. of employees ’
in each Division.
(%) No. of Muali= emplo-
yess ineach Divi .

B

Statement showing vacancies occurred and filled in in the clerical ‘establish-
ment of the Raslway Bouard office during the last five years.

1926-27. 1927-28. I 1028-29. | 1929-30. | 1930-31.
‘ |

11 |m

il 1| |m
|

|
| |
1|0 (o0 (I|\ 0 (|11 m\
.\gDn.Dn.gDn. Dn.
i

1
& |pn. Dn.\la Dn. Dn.‘ls Dn. [Dn
!
Permanent— l l
(s) Total No. of vacancies
ocourred in each Divi-
sion.
(¢%) No. of vacancies filled
%vi Muslims in each
- vision.
'em porary—
(5) Total No. of vacancies
oocurred in each Divi-

sion.
(#§) No. of vacancies filled
in by Muslims.

Mr. A A L. Parsons : A statement is being sent to the Honourable
Member.
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CADRES IN 1HE PosTAL DEPARTMENT IN BURMA.

1024. *Mr. Muhammad Anwar-ul-Asim : (a) Will Governmeut be
pleased to state whether prior to 1st January, 1930, all appointments in the
grade of Rs. 250—350 in the Rangoon General Post Office, Burma Mofusail
Post Offices and the Circle Office were on a common cadre ! Were such
appointments interchangeable !

(b) Isit a fact that an official in the grade of Rs. 250—350 cither from
the Rangoon General Post Office or Burma Mofussil Post Office was liable
to be transferred to the Circle Office without any prejudice to his future
prospects {

{¢) Is it a fact that the Circle Office was made a self-contained cadre
and was separated from the rest of the Post Office and R. M. 8. with effect
from the 1st January, 1930 ¢

(d) Is it not the policy of Government to protect an official from any
adverse effect arising out of an administrative arrangement {

Bir Hubert Sams : (a) Yes.

(b) Liability to transfer between the units mentioned by the Honour-
able Member existed. Prospects were as they existed at the time.

(c¢) Yes.

~ (d) Instructions were issued on the occasion referred to in part (c)
that, if any individual case merited special consideration, it should be
reported in detail by the Postmaster General for orders.

ALLEGATIONS AGAINST AN Exrcumive ENGINEER OF THE PusrLic WORks
DEPARTMENT, DELHI.

1025. *Mr. Muhammad Muazzam Sahib Bahadur : With reference to
the reply given by Government on the 23rd March, 1931, to Sir Muham-
mad Yakub’s gnestions Nos. 1086 and 1091 during the last Delhi Session
of this House, will Government be pleased to state whether the said ques-
tions were referred to the Central Public Works Department ¢ If so, will
Government place on the table the explanation received ?

Mr. J. A. 8hillidy : The questions were referred to the Chief Engi-
neer, Central Public Works Department. No explanations were called
for, as it was not necessary to do so.

TraNSFER oF DR. DErisH, AssISTANT SURGEON, CoMBINED HoOSPITAL,
New DEerm1.

1026. *Mr. Mubammad Muazzam 8ahib Bahadur : Will Government
please state if Dr. Deish, the New Delhi Assistant Surgeon, who has served
for ten years in the Combined Hospital, New Delhi, has been transferred in
pursuance of the promise held out by Government at the last session of
the Assembly that steps were being taken to have him transferred ?

The Honourable Khan Bahadur Mian Sir Fasli-Husain : It is not a
fact that Dr. Deish, Assistant Surgeon, New Delhi, has been serving for ten
years in the Combined Hosﬁital or that any promise was made during the
last session of the House that steps were being taken to have him trans-
ferred. _What was said was that the question of his transfer would be con-
sidered in due course. That promise will be kept.
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PARTNERSHIP IN AN ELECTRICAL FmmM oF THE Execurive ENGINEER, VII
Progect DivisioN, NEw . DELHI.

1027. *Mr. Muhammad Muazzam S8ahib Bahadur : Will Government
state if it is a fact that Mr. Soi, Executive Engineer, VII Projeet Division,
is a partner in an electrical firm in Bombay ! Is it a fact that electrical
goods bhave been ordered from this firm for Government use {

Mr. J. A, 8hillidy : The reply to the first part of the questinn is in
the negative. The second part does not arise.

Power House SUPERINTENDENTS IN NEw DELHI.

1028. *Mr. Mubhammad Muazzam 8ahib Bahadur : Is it a fact that
there are two Power House Superintendents in New Delhi ¢ Are Govern-

ment prepared to consider the necessity of engaging one whole-time quali-
fied Superintendent ?

Mr. J. A 8hillidy : No. There is one Superintendent, and an Assist-
ant Superintendent. The existing staff is considered adequate.

QUANTITY OF ELECTRICAL GOODS BOOKED AND USED FOR THE GENERAL Post
OFFICE, KasaMIR GATE, DELHL

1029. *Mr. Muhammad Muazzam S8ahib Bahadur : Will Government
please state what quantity of conduit and other electrical goods were
charged and booked against the work of installing electric light and fan
pointe in the new building of the General Post Office, Kashmir Gate, Delhi ?
Is it a fact that far less quantity than was ordered was actually used ¢

8ir Hubert 8ams : Enquiry is being made and the information will
be supplied to the Honourable Member separately.

ALLEGED SALE OF CoAL FROM THE PoweEr HouseE IN NEw DELHI.

1030. *Mr. Muhammad Muazzam 8ahib Bahadur : Are Government
aware that large quantities of coal from the Power House, Public Works
Department, New Delhi, are being sold privately in the bazaar and that a
portion is being privately utilised by some of the VII Division staff ¢

Mr. J. A. 8hillidy : Government have no information.

MAINTENANCE OF ELECTRIC INSTALLATIONs AND Roap LiegHTING IN OLD
DELHI.

1031. *Mr. Muhammad Muazzam 8ahib Bahadur : Is it a fact that
in the absence of Mr. Prabhu the work of maintenance of electric installa-
tions and road lighting in Old Delhi was recently in charge of one electric
assistant only and is it & fact that now there are two highly paid men ?
If 80, do Government propose to reduce the expenditure ¢

Mr. J. A. Bhillidy : The reply is in the negative.

REPRESENTATION OF CoMMUNITIES IN THE OFFICE OF THE Execurive Ener-
' NEER, VII DivisioN, New DELHI. .

1082, *Mr. Muhammad Muazzam S8ahib Bahadur : Will Government
state bow the several communities are represented in the office of the
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Executive Engineer, VII Division, New Delhi, and on the outdoor work
connected therewith 1

Mr. J. A. 8hillidy : As regards office staff, the nuiabers are : Hindus
thirteen, Muslims six, Sikhs gix, Indian Christians none, total 25 ; while
the corresponding numbers in the case of outdoor staff are 132, 41, 45, 4
and 222, respectively. But I may remind the Honourable Member that the
staff is only part of a common cadre.

WORKING HOURS IN THE SECRETAR’AT.

1033. *Maulvi S8ayyid Murtusa S8aheb Bahadur : Will Government be
pleased to state as to :

(a) what the working hours in the Secretariat are ;

(b) whether they are uniform or vary in the several Branches of the
Secretariat ;

(c) whether it is a fact that in many Branches of the Secretariat
the clerks are obliged to work for 9 or 10 hours a day ; and

(d) whether they are prepared to issue orders that the circular
setting forth working hours is acted up to ¢

The Honourable 8ir James Orerar : (a) and (b). The questiou of
office hours is, within limits, one for each Department to decide for itself
but generally the prescribed hours of work in the Secretariat are from
10-30 a.M. to 4-30 P.M. except on Saturdays when the hours are usually
10-30 a.M. to 2 P.M.

(¢) 1t sometimes happens that in the exigencies of the public service,
members of the office staff are required to work longer hours than those
mentioned.

(d) No, Sir,

ABOLITION OF THE POST OF ASSISTANT SUPERINTENDENT OF EDUCATION,
AIMER-MERWARA.

1034. *Maulvi 8ayyid Murtuza Saheb Bahadur : (a) Is it a fact that
as long as Mr. Watkins remained the Superintendent of Education for
Delhi and Ajmer-Merwara there was no Assistant Superintendent of Edu-
cation for Ajmer-Merwara ?

(b) Will Government please state if it is a fact that some one was
appointed as Assistant Superintendent of Education, Ajmer-Merwara,
after tha abolition of the post of the whole-time Superintendent of Educa-
tion for Delhi and Ajmer-Merwara in 1922 ¢

(¢) Is it a fact that on the appointment of a whole-time Superin-
tendent of Education for Delhi, Ajmer-Merwara and Central India in
April 1931, the post of the Assistant Superintendent of Education, Delhi,
was abolished

(d) Will Government please state whether, in these days of extreme
finaneial stringency and on the appointment of a whole-time Superin-
tendent of Education, Government propose to consider the abolition of
the post of Assistant Superintendent of Education, Ajmer-Merwara § If
not, why not ¢
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(e) If the reply to part (d) above is in the negative, will Government
please state why they abolished the post of the Assistant Superintendent
of Education, Delhi, after the appointment of the whole-time Superin-
tendent of Eduecation 1

The Honourable Khan Bahadur Mian 8ir Fazl-i-Huysair : (¢) and
(¢). Yes.

(b) The post of whole-time Superintendent of Education for Delhi
and Ajmer-Merwara was held in abeyance from 1923 to 1931, while the
post of Assistent Superintendent of Education in Ajmer-Merwara was
created in 1925,

(d) Government have considered the suggestion and have come to
the conclusion that the retention of the post is necessary.

(e) It was decided to abolish the post of Assistant Superintendent of
Education, Delhi, as the whole-time Superintendent of Education for
Delhi, Ajmer-Merwara and Central India has his headquarters at Delhi,
and the retention of the former post at Delhi could not in consequence
be justified. The conditions at Ajmer-Merwara are quite different. It
is essential that a wholetime officer, such as the Assistant Superintendent
of Education, should be on the spot for ready consultation by the local
authorities in educational matters.

Mr. Gaya Prasad 8ingh : With regard to part (b) of the question
in which a recommendation has been made for the abolition of the post
of Assistant Superintendent of Education, Ajmer-Merwara, may 1 know
if the post is held by a Muslim or a non-Muslim ?

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : It is very
difficult for me to carry in my head the officers in my Department and the
comuiunities to which they belong.

Mr. Gaya Prasad 8ingh : Is the Honourable Member aware that the
post is held by Mr. Joshi who is a Hindu ¢

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : No.

Rai 8ahib Harbilas 8arda : Is it a fact that there never was a whole-
time appointment of Assistant Superintendent of Education for Delhi
and that the Headmaster of a High School at Delhi was appointed As-
sistant Superintendent to do the work of that appointment in addition
to his work as Headmaster ?

%}he Honourable Khan Babadur Mian 8ir Fazl-i-Husain : It is quite
possible,

Rai Bahib Harbilas 8arda : Is it also a fact that the Superintcndent
of Education has all along been located at Delhi, and that even when the
Educational Commissioner to the Government of India, was ez-officio
Superintendent of Ajmer-Merwara and Delhi, he had his headquarters
at Delhi and paid only furtive visits to Ajmer, probably for three or four
days in a year ?

The Homourable Khan Bahadur Mian 8ir Fazl-i-Husain ;: I should
have expected that. _
INSPECTON OF SCHOOLS IN AJMER-MERWARA.

1035. *Maulvi 8ayyid Murtuza 8aheb Bahadur: (g) Will Govern-
ment please place on the table of the House a list of recognised schools in
Ajmer-Merwara {

(b) Is it a fact that the Assistant Superintendent of Edueatiom,
Ajmer-Merwara, does not inspect the Primary Schools ¢
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(¢) Is it also a fact that the Assistant Superintendent of ‘Education,
Ajmer-Merwara, does not inspect the High Schools in Ajmer-Merwara ?

(d) Will Government please state the duties of the Assistant Sup-
erintendent of Education, Ajmer-Merwara
The Honourable Khan Bahadur Mian 8ir Faxli-Husain : (é) A list
of all schools recognised in Ajmer-Merwara on the 1st April, 193], is
placed on the table.

(b) No.

-

(¢) The Assistant Superintendent of Education assists the Superin-
tendent of Education in the inspection of High Schools.
(d) A statement is laid on the table.

Idst of all recognised colleges and schools in Ajmer-Merwara and along the Railway
line in Rajputana, posted up to April 1st, 1931.

Highest
No. | Distriot. Locality. Name of School. standard Remarks.
taught.
1 2 3 4 5 6
Government Colleges.
1 | Ajmer- Ajmer Government College . . B.A., B.8e.
Merwara.
Aided Colleges.
1 Do. .. | Beawar .. | 8. D. Inter College in Commerce | C.D.
Government A. V. High School
for Males.
1 Do. Ajmer Government High School X
2 Deo. Moinia Islamia High School X
Asvded A. V. High Schools for
Males.
1 Do. .. | Do. D. A. A. V. High S8chool X
2 Do. Do. Husband Memorial High School X
3 Do. Do. Oswal Jain High School . X
4 Do. .. | Nasirabad | Cantonment Mission High Sohooﬂ X
5 Do. Beawar .. | Mission High Sohool . X
6 Do. Do. Sanatan Dharma High School X
7 | Sirohs AbuRoad | Railway A. V. High School b4
Asded High B;hool Indian
1| Ajmer- Sophia High School .. IX Cambri
ﬂlm. Afmmer phia Hig Junior and Be-
and High
- ool Exa-
Do. Nasirabad | Christian Girls A. V. Middle
School. .. .. ... X
L261LAD 0
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No. | Distriot.. | Looality. Name of School. standard Remarks,
' taught.
1 2 3 - 4 5 ]
Aided European High School a
Males. for -
1 jmer- Ajmer .. | St. Anselm's High School .. X Senior Qam-
%C"l‘l bridge exami-
Aided E High School f nation.
wropean Hig, or

) Females.

1 Do. Do. Convent High School .. X Senior Cam-
bridge exa-
mination.

Technical School.

1 Do. Do. .. | Railway Technical School Candidates

. work as paid
appreatioe for
Railway em-

ployment only.
Asded A. V. Middle Schools for
Males.

1 Do. .. Do. Railway Adler School VI

2 Do. Do. Agarwal Pathshala .. A%

8 Do. Kekri Municipal A. V. Middle School VIII

4 Rajputanal Mt. Abu .. | Walter A. V. Middle School VII1

5 Jaipur Bandikhui | Railway A. V. Middle School .. VIII

6 Do. Phulera . Ditto Vil

7 Nasirabad | Veoparik Pathshala .. VIII

Asded A. V. Middle School for
Females.
1 A"E&- Ajmer U. F. C. Mission School for A ¢
TWara. Females.
2 Deo. Ajmer M. E. Mission . . Vi
Government Vernaoulor Midile
School for Males.

1 Do. Pushkar .. | Vernacular S8econdsry School .. vl

2 Do. .. | Pisangan Ditto . v

3 Do. .. | Bhinai .. , Ditto . v

4 Do oo | Sawar .. Ditto v Vil

[ ‘Do .. | Baradhna Ditto . va

6 | Do. .. | Deolai .. Ditto . vl
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No.| District. | Loaality. " Name of School. m Reimnarks.
taught.
1 2 ] 4 5 .
n. Vernacular Msddle '
for Males—oontd. -
7 | Ajmer- Shreenagar | Vernaocular Becondary, School v
Merwara. .
8 Do. .. | Jalia Ditte v
) Do. .. | Masuda . Ditto . va
10 Do. Bhim Ditto vl
11 Do. Harmara | Ditto VII
12| Do Ajmer .. | Model School, Mirshali v
! Government A. V. Middle School
\ for Females,
1 Do. Do. .. ?, Central Girls’ School VIII
‘ | Aided Vernacular Middie School
1 Jor M
1| Do Beawar .. ’ Mission Vernacular Final School |  VII
2 Do. Ajmer ' Saidia Vernacular Middle School VI
? Recognised Vernacular Middle
i Schoal for Males.
1 Do. Beawar .. Holland Munioipal Middle School’  VII
’ Auied Vernacular Middle Schools
: for Females.
1| Do Ajmer .. 5 Arya Putri Pathshala VI
2 Do. Nasirabad | Christian Girls’ Vernacular Boar-
©  ding School VI
3 Do. Beawar .. ; Mission Girls’ School, Piplia Baz- )
ar, o “VI
4| Do Beawar .. | Bociety Girls® School R S
5 Do. . Ajmer .. ' SriSavitri K‘nyu Pathshala .. Vi
; Asded European Primary Sqhodls
) (for bath sezes). .
1 Ajmer Railway Enropean School S
2 | Birohi Abu Road Ditto | v
3 (Bandikui) | Ditto IV
‘ Ba)
4 | Jai .. ;Phulm ! T
pur {G,,!_W. } Dkto v
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e N | Higheat
No.| District. | Lacality. Name of Sohool. standard | Remarks.
L C ‘ teught.
1 ) 3 4 5 6
B Government Vernacular and A. V.
1 Training School for Males.
1| Ajmer- Ajmer .. | Government NormalBehool .. | V.T.C.
Merwara. &C.T.
. Recognised Trm;u‘aefdool Jor
1 Do. . | Beawar ..| Mission Training School ..|P.T.C. } :
Recognised Training School for
Females.
1 Do. .. | Nasirabad | Christian Girls’ Boarding Train-
ing Sohool V.T.C.
Government Vernacular anam
Schools for Males.
1 Do. Ajmer .. | Model School, Mirshali (Aj- v
mer Circle).
2 Do. .. | Ararka .. | Vernacular Primary School .. v
3 Do. Bhinai .. Ditto Iv
4 Do. Brikchiawas| Ditto v
5 Do. Bandanwa- Ditto v
T8.
6 Do. Bhanvta .. Ditto v
7 Do. .. | Beer Ditto v
8 Do. Bergaon .. Ditto v
9 Do. Barli Ditto IV
10| Do, Bajts Ditto v
11 Do. .. | Bogla Ditto v
12| Do Baghera .. Ditto v
13 Do. . Bithur Ditto v
14 Do Bagsuri . Ditto v
15 Do. Chachiawas Ditto v
16 Do. Chanpaneri Ditto v
17 Do. Deoli Ditto v
18| Do. ..|Deolin .. Ditto v
19| Do Dhani .. Ditto v
20 Do. Dhundri .. "Ditto v
21| Do. Dabrels .. | *  Ditto v
23 Do. Dantra .. Ditto w
24 Do. Deranthn Ditto IV .
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Highest |
No.| District. | ‘Looality. Name of School. standard Remarks.
1 2 s ¢ gt 6
| S Lol Prinen
25 | Ajmer-Mer- | Govindgarh | Vernacular Primary School v
26| Do ..| Gagwada.. Do. v
27| Do. .. | Ghatiali .. Do. v
28 Do. .. | Goela Do. v
29 Do. Gulgson .. Do. v
30| Do Gola Do. v
31 Do. Harmars Do. v
32 Do. .. | Thilawara Do. v
33| Do Junia Do. i 34
3¢| Do. Jhipian .. Do. v
35| Do Jethana .. Do. v
36| Do. ..|Kaders .. Do. v
37 Do .. | Khawas .. Do. v
38| Do Karel Do. 1
39 Do. Karonj Do. B \ A -
40 Do. Kaleara Do. v ,
4'1" Do. Kerote Do. v
42| Do Kanpurs Do. . A
43| Do Kharekri Do. v
“4| Do Kumharis Do. v
45 Do. Khanpura Do. v
46| Do Kekri Do. . w
411  Do. Mahrun .. m. S A
48| Do Makrera ,. Do. U I A
®| Do Nagelao .. Do. . W
50| Do .. |Nerei .. Do. . '
51 Do. Nyarsn .. Do. w
52| Do. .. | Nehd .. Do. ™v°
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Highest

No. | District. Locality. Name of School. standard | Remarks.
. . s . t.u'a%ht. o
Govermment Vernacular Primary
. School for Males—ocontd. .
53 | Ajmer-Mer- | Nandsi .. | Verndcular Primary School .. v :
s¢| Do .. | Negola Do. v v
56 Do. Pushkar . Do. v
56 Pisangan Do. v
57 Piplaj Do. v
58 Pranhera. . Do. v
50 Paran Do. v
60 Picholian Do.
6l . | Ramser Do.
Rajgarh . Do.
. | Rajosi Do.
Singawal Do.

£
g
§

b
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No. | District. Loocality. Name of S8chool. . zﬂlud Remearks.
1| e 8 .4 g i 6
i
Government Vernacular Primary .
. Schogl for Males—oontd. i
82 Mﬁ-::rr; Barakhera | Vetnacular Primary School !
83 Do. .. | Bali Do. !
8| Do ..|Baral .. Do. . .. |
85 Do. .. | Biliawas .. Do. v
86 Do Bijainagar Do. . . v
87{ Do Bar Do. v
88 Do. .. | Baylan Do. v
80| Do. .. | Chhapli .. Do. . . v
80 Do. Chitar Do. . v
81| Do. ..| Chang Do. .. v
92 Do. .. | Dawer Do. .. v
93 Do. .. | Dewanta Do. .. v
94 Do. .. | Delwara .. Do. . . v
85 Do. .. | Durgawas Do. . .
96 Do. .. | Hanutiya Do. . .. v
97 Do. Jhak Do. . . v
88 Do. Jaitgarh .. Do. . . v
2% Do. Jalis Do. . . v
100 Do. .. | Jamolas . Do. . . v
101 Do. .. | Jawaja Do. . v
102 Do. .. | Kachhbali Do. . . v
103 Do. .. | Kotra Do. . - v
104 Do. .. | Kukia .. Do. . . v
06| Do .. | Kalalia .. Do. . v
106| Do .. | Kaldeh .. Do. . . v
107 Do. .. | Kukerkhera Do. . . v
108 Do. .. | Kabra .. Do . . v
1001 Do ..|Kirep . Dec. . . v ,
110 Do. .. | Kharwa .. Do. . . v
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Distriot. Locality. Name of School. m ‘Rengarks.
2 3 ‘ . taght. [
Females.
Ajmer-Mer. | Pushkar Government Vernaocular Girls’
wara. Primary 8chool .. . v ‘
2 Do. Masuds . Do. v '
3 Deo. Kekri Do. v
4 Do. Shrinagar Do. v
5 Do. Pisangan. Do. v
6| Do ..|Barar Do. W
7 Do. Deoli Do. 1/
8 Do. Sawar Do. b2
° Do. Bhinai Do. IV
10 Deo. Harmara Do. v
1 Do. Bijainagar Do. v i
12 Do. Todgarh .. Do. . v

Recognssed Primary Schools.

(Aided by Government or Local
Board.)
Marzs.
Ajmer-Mer- | Ajmer .. | D.A.A.V.Primary School .. 1
wﬁro?. Do. Husbmd Memorial Primary 11 o

Do. Do. Ruilwt.y Adler Primary School 1
Do. .. | Do. Agrawal Primary School . 1
Do. .. | Do. Oswal Primary School .. 1
Do. Do. ..'| Madarsa Himayatul Islam v
Do. Do. . | Madarsa Moinul Islam . v
Do. Do. .- -Isl(.ﬁtﬂom &;?h.n Orphan- v
Do. Do. ..| Sailtija Primary School N I\
Do. .| Do. .. | GujratiPrimarySchoal .. | IV
Do. .| Do. .. | Gulab Bari Primary School .. | v
Do.

%mer Cir- | Mission Primary Schools (4) .. [ IV




1146 LEGISLATIVE ASSENBLY. [28rH SEPTEMBER 1931.
No..| Dissriet. .| Looality. | Nameof School. ,&m Remarks.
1 2 ["7s 4 v
waed Primary  Schools—
. (Aldsd by Government or Local
13 Ajmer- Beawar .. | Miesion anhool 1I
Merwara

14 Do. Do. Sanatan Dharma Primary School I
15 Do. Todgarh .. | Mission Primary School v

16 Do. Beawar .. | Shanti Jain Primary School v
17| Do Merwara | Mission Primacy Schools (8) v

Circle.
18 Do. Nasirabad | Mission Primary Schools (9) v
Circle.
19 Do. Nasirabad | Vioparik Primary School 11
20| Do " Do. .. | Mission Primary School o
21 Do. Do. D. A. V. Primary School I
23 | Birohi Abu Road | Railway Primary School n
23 | Jaipur Gangapur Do. v
24 | Do. Bandikuj. Deo. 11
25 | Do. Phulera .. Do. hi |
Fauarzs.

1 A‘j::::.-lu- Ajmer Ra%:;y Adler Girle’ Primary Iv

2 Do. Do. Sophia Girle’ Primary School . 1I

3 Do. Do. Sultania Girls’ Primary Sohool v

4 Do. Do. Savitri Primary Sehool u

5 Do. Do. Moinia Girls’ Primary School .. 11

] Do. Do. M. E. Mission Primary School 11 L

7] Do. Po. Drynan Repressed class primary | 11

8 Do. Po. Lakhan Kotri Primary Schodl. . I

9 Do. Do. Sita Kanya Primary School v

10 Do. Beawar Mission Primary School (SBursj- 1v
11 Do. Naairabad’ Km Pathehala .. . v :
12 | Jaipar .. | Bandikui.. | Railway Indian Girls' Primary v a
13 | Sirohi AbuRosd | * " Do. “tv i
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Highest
No. | District. Looality. Name of School. ounc}:rd Remarks.
taught.
1 2 3 4 g 6
Municipal Schools, Males.
1 | Ajmer-Mer- | Ajmer Moinia Islamia Primary School v
wara.
2 Deo. Deo. .. | City Vernacular Primary School v
3| Do Beawar .. | Holland Municipal Primary 11
Sohool.
4 Do. Do. Munici Primary 8chool v
(Bhahpura).
5 Do. Do. Municipal Sohool v
(Surajpore).
6 Do. Do. Municipal Primary School Iv
(Bicharli).
7 Do. Deo. Night school (Bicharli)
Fxuarzs.
1| Ajmex-Mer- | Ajmer Municipal Girls’ Primary School v
wara. (Naya Bazar)
2 Do. Do. Do. .. v
(Mohalla Hindu Mochian).
3 Do. Do. Municipal Girls' Primary School v
(Diggi Bazar).
4 Do. Do. Mnnidpl Girle’ Primary School Iv
(Nagra).
5 Do. Do. Muni Primary Bchool w
(Kl;.::‘ Kunwa). ,
Indigenous Schools asded by Local !
' Bosrd.
1 [ Ajmer Mer- | Somalpur | Muslim League Primary School 11
wara.
2| Do Rasulpur.. | Do. n -
3 Do. Hatundi’ Do. It
4 Do, Ajesar Do. I
5 Do. Makupurs Do. I
6| Do Madarpura | Hindu Sabha Primary School .. o
7 Do. Atitmand : Do. m
8 Do. .. | Athun Do. I
91 Do Jethana .. | Adult Night School ™
10| Do, .. | Bhim o Do. I
11 Dg. , Jalia Do. , N IV' i

1
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Higheat
No. | Distriot. Looality. Name of school. tt.:::ul Remarks
taught.
1 2 3 ¢ 8 [}
|
Indigenous Schools aided by Loocal
Board—contd. N
12 | Ajmer-Mer- | Kukra .. | Adult Night School .. v .
wars.
13 Do. Jawaja .. Do. .. v
14 Do. Bhawani- | St. Martin Mission Prima v
khera. School. o
15 Do. Bhadole .. { Mission Primary School . 11
16 Do. Dorai .. Do. - . I
Oriental Institutions.
(Aided by local Boards.)
1 | Ajmer Mer- | Ajmer .. ] Sanskrit Hitaishni Pathshsls .. . Prathma and
wara. - Madhyama
2 Beawar .. | Sanskirit Pathshala . .. exsmina-
' tions  of
3 Do. .. | Nasirabad Do. .. Benares
. Hindu Uni-
4 Do. .. | Pushkar ..’ Do. x .. .. versity.

Statement showing ‘the duties assigned to the Aseistant Superintendent of Bducation,
Ajmer-Merwara.

1. Bigning the cantingent. and -travelling bills of the SBub-Deputy Inspector,
Office and all the Galv’:ryl;mant Primary and Middle Schools as well as of ?hety Govelg:ment
Normal School, Ajmer. .

2. Grant of leave, casual and otherwise, to the officials given in paragraph 1 above,
within the sanctioned allotment for travelling allowance and leave salary.

3. Disposal of miscellaneous rs referring to the Indian Aided h, Middle and
Pﬁm:rySehooh,fotboyland-ﬁzﬂ” e A High, Middl

4. Appointing menials in the Government Middle and Primary Schools within the
sanctioned pay. ) .

5. Appointing teachers in Government Middle and Primary Schools up to and
including Rs. 30 per mensem and with the concurrence of the Superintendent of Educa-
tion above Bs. 30 per mensem. S

6. All cases dealing with transfer of boys from one s¢hool to another.

7. Inspection of all the Indian Government and aided sehools, males and females
except Government College, Government High School, Moinia Islamia High School and
Government Normal School. ' co ' ‘ '

8. All correspondence in connection with. the middle school examination of boys and

s, th:io Vernacular Teachers’ Certificate Examination and the Normal 8chool

mination. .

9. Prepuration of Educational Budget subject to the approval of the Superin-
tendent of Education.. o . e

10. Preparation of educational retgens and draft report.

11. Preparation of draft progress report for submission to Commissioner.

12. Recognition pf schools and imter-school rules except that the recognition of
High Schools may be made with the previous sanction of the Bupetintendent of Eduea-
m' . - e - e eme 4 ieas e v

RS s et it o 4y
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13. The dufonl of routine and miscellaneous questions, i.c., circulation of routine
orders received from the Accountant General, Central Revenues, ete.

14. Calculation of grants-in-aid to Indian aided schools, \

16. Bigning bill dnd issuing eheque for Kekri school.

16. Pag:rs regarding construction and repairs of all the schools except Government
High Schoo

17. Diary of Sub-Deputy Inspector of Schools.
13. All other miscellaneous work in connection with the Indian Government and
M. B. Middle and Primary Schools and aided schools.

16. All letters to the Local Govermment asking for orders and sanetion to matters
in connection with Government middle and primary schools will be sent by the
Superintendent of Education. The Assistant Bnyenntendont will submit to the
Superintendent the complete file or flles together with proposed drafts

20. Appoiutments in all Vernacular Schools for boys up to Bs. 40 per mensem.’

21. Control of accounts and correspondence due to the centralisation of work in
Ajmer in 1927. e

AUDIT. SCHEMES.

1036. *Maulvi Sayynd Murtuza Saheb BMnt : (a) In 1t a fact that
the local audit scheme has already failed 1

() What are the causes of its failure 1

(¢) Has any improvement been made under the new scheme ?

(d) If so, what are they ?

(e) Do Government propose to résort to the old system of check, t.e.,
on inward basis ?

Mr. A A L. Parsons: (a) and (b). No. The scheme has not been
abandoned in the main, but that part of it which required group ac-
counts offices at various centres of a railway has been discontinued, as
it was possible to carry on further experiment with the main features
of the scheme in a centralised office at less cost than in a group of
separate accounts offices.

(¢) and (d). The Local Tramc Accounts scheme was introduced as
an experimental measure on the North Western Railway and other State-
managed Railways with a view mainly to :

(¢) effect an early check of invoices by the accounts staff and
thereby reduce station outstandings ;
(¢¢) relieve the station staff of accounts work and thereby reduce
‘ station establishment ;
(1%) expedite the closing of the accounts ; and
(1v) eﬂectkeconomy in expenditure by avoiding duplication of
work.

{¢) The experiment is still continuing with suitable medifications on
the North Western Railway, and no final decision has yet been arrived
at.

APPOINTMENT OoF CLERKS IN THE OFFICE OF THE DEVELOPMENT Coumsswmtn
oF THE NorRTH WEST FRONTIER PRONINCE.

1087. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Will Govern-
ment be pleased to state if it is'a fact that :

(¢). certain appointments were created: for. tho offiee of the Deve-
lopment Commissioner of the North West. Frontier Province ;
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{s¢) several senior Muslim elerks sabmitted applications for the
appointments, and

(#%s) they were filled uap by selesting non-Muslim junior clerks ?

(b) 1t the replies to the above questions be in the affirmative, will
Government be pleased to state why

() no ccansideration was given to the claims of the semior Muslims,
an

-

(#) no competitive examination was held to secure the services of
the best men 1

Mr. E. B. Howell : The information required has been called for and
will be supplied to the Honourable Member in due course.

REVIEW OF CoMMUNAL INEQUALITIES IN THE NORTH-WEST FRONTIER
ProvINCE.

1038. *Maulvi 8ayyid Murtuza Baheb Bahadur : With reference to the
teply given by Governiment to question No. 236 (regarding interpretation
of the term minority community ag applicable to the North West Frontier
Province) asked on the 2nd Mareh, 1931, by Khan Bahadur Haji Wajihud-
din, will Government be pleased to stpw if the review declared by Govern-
ment to be still being made in regard to the effect of the orders of the 5th
February, 1926, relating to communal inequalities, has now been completed
and final conciusions arrived at ?

The Honourable 8ir James Crerar : The necessary material for the
review was complete only recently. The Government of India hope
shortly to be in a position to arrive at their conclusions in the matter.

APPOINTMENT OF MUSLIMS TO THE MILITARY ACCOUNTS DEPARTMENT.

1039. *Maulvi S8ayyid Murtuza Sakeb Bahadur : (1) With reference
to the reply given by Government to question No. 208, asked by Khan
Bahadur Haji Wajihuddin, in the Legislative Assembly on the 17th Feb-
ruary. 1931, regarding the preponderance of non-Muslims in the '\hhtary

Aeceounts Department in India, will Government be pleased to state if it is
a fact that :

(a) the total strength of the establishment in the Military Acconnts
Department in India, as it stood on t'he 28th March, 1930,
was as follows t—

No. of Mus. | No.of non- {  Percentage of
Name of Post. 4. lims. | Mnslims. | Muslims.
. . . V v
. | i

Clecks -~ 316 3408 | 8.5,
Acoountants 23 444 4-9
DaputyA-imntOonh'onu'l 3 M 3
. IR TINON SR r v,

(b) Govemment issued 1ﬂstructi0ns in the abovementioned Depart-
. memt from time to’time regarding adequate representation
. of each community ;
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(¢) the Bstablishment Offier, Government of India, Army Depart-
ment, issued Circular letter No. 33846-1 /(A.D.), dated the
19th. November, 1926, to all Heads of Military Departments
directing them occasionally to examine the communal compo-
sition of their respective offices and to give adequate repre-
sentation to members of such communities as have heen less
represented ;

(d) In reply given to a question asked by Mr. A. H. Ghaznavi,
ML.A, in the Delhi Session of 1930, regarding the policy of
Government in the matter of communal representation in
Government serviees of minority ~ommunities, Mr. Parsons
gaid on behalf of Government that the prevemtion of undue
preponderance of any community in the service, the seeurity
of adequate representation of minority. communities and the
removal of the existing communal inequalities was the key--+
stone ;)f the Government poliey to which effect was being
given

(2) If the answers to the above questions are in the affirmative, will
Government be pleased to state : .

(a) whether a preponderance of members of one community has been
allowed to take place in the clerical and other establishment
of that Department ;

(b) whether they are prepared to direct that regcruitment.by; selec-
tion of temporary clerks should be confined to the members of
the Muslim community in India till their number reaches -one-
third of the total strength of clerks in the Department ; . -

(c¢) whether they propose to adopt special measures to reserve 1:8rd
appointments of the present teotal strength of the aecountants
and D. A. C. M. As. for such Muslim clerks and asccountants
respectively as have already qualifiéd themselves and are yet
on the waiting list ; and SRS .

(d) whether highly qualified Muslims may-not be enlisted as- proba-
tioners as is being done in other Accounts Departments if the
existing number of qualified Muslims happens to be inade-
quate in the Military Accounts Department ¥ o

The Honourable Sir George Bchuster : I invite the attention of the.
Honourable Member to the reply already given by me on the 22nd Septem-
ber, 1981, to a similar question No. 724 by Khan Bahadur Haji Wajih-

A¥POINTMENT OF MUSLIMS TO THE Mu.xjmav Accouwzs vDﬁmﬁm.;

1040. *Maulvi S8ayyid Murtuza Saheb Bahedut': (s) Wil Govern-
ment be pleased to state if it is a fact that : -
(f) out of 66 permanent Assistant Accounts Officers in ‘Tndia
the Muslims hold only one appointment: . -
(#) out of 321 permanent appointments of subérdinate accounts

service the Muslims ‘hold only 8 ; o T
(#4) out of 3,076 permament appointments of clerks the Muslims

X hold 177 ; '
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(fv) out of 246 permanent appointments of Divisional Accountants
the Muslims hold only 10 ;

(v) out of 9 permanent appointments of stenographers none is held
- by Muslims ; '
(vi) out of 81 permanent appointments of typists the Muslims hold
only 8 ; and
(vis) the percentage of Muslims in all the appointments calculated
together (out of a total number of 3,793 posts the Muslims
hold only 200) comes to only 5.14 per cent. !

(&) If the replies to the above questions be in the afirmutive, will Gov-
ernment be pleased to state whether the declared policy of Government
regarding . redrefsing the communal inequality is in foree in this Depart-
ment ¢ (See Home Department letter No. 176|25, dated the 5th Feb-
ruary, 1926.) :

(¢) If the reply to part (b) above be in the affirmative, will Govern-
ment be pleased to state :

{#) -why the preponderance of the members of one community is
allowed in the Department ; and

(#) what special and effective steps do Government now propose to
take to remove the existing unprecedented communal inequ-
ality in the Department ?

The Honourable 8ir George 8chuster : (a) (1). There are 78 posts
of Assistant Accounts Officers out of which two are held by Muslims.
Promotions to the rank of Assistant Accounts Officers is made by selection
from the rank of Accountants and no preference is given to the members
of any community in respect of such promotion.

(#6) No. The correct number is 557 of which Muslims are 27.

(4%5) to (vk). The oollection of information in the form required
would take a long time, but I may state for the information of the
Honourable Member that the total clerical staff in the civil Audit and
Accounts Department is 7,760, out of which 522 are Muslims, i.e., nearly
10.6 per cent.

(b) The instructions contained in the Government of India, Home
Department, Memorandum No. 176|26-Ests., dated the 5th February, 1926,
contemplate that one-third of all future vacancies should be filled by mem-
bers of minority communities of which Muslims are one. These instrue-
tions apply to the civil Audit and Accounts Department. They are not
disregarded, and in order to see that they are observed the Government of
India receive and scrutinise annual statements showing the communities
to which personnel recruited during the year belong.

(o) (4) and (). Donot arise.

GRIEVANCES OF IHSAN IramI, A PRISONER IN THE LAHORE CBNTRAL JAIL.

1041. *Mr. 8. 0. Mitra : (a) Has the attention of Government been
drawn to an article appearing in the Daily Herald, dated the 4th September,
1931, under the caption ¢ Thsan Ilshi in Jail *’ ¢

- (b) If so, will Government please state what steps they have taken to
redress the grievances mentioned in the above article ¢
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. (e) I no 'étgg’ﬂ‘ have been taken, will Government please state the
reasons for not taking action 1 '_ . .

(d) If the answer to part (a) be in the negative, do Government pro-
pose to look up the article and take steps for redress !

The Honourable Bir James Orerar : (a) I have seen the article.

(b) If the Honourable Member will refer to the replies given by ‘me
this session to Sardar Sant Singh’s question No. 100, Mr. Jagan Nath
Aggarwal’s question No. 150 and Mr. Muhammad Azhar’s question No. 822,
he will see what the facts are regarding most of the complaints made.

I have no information regarding the allegation of delay in attending
to the State prisoner’s personal wants im jail, but will send a eopy of the
question and of this reply to the Punjab Government for any action con-
sidered necessary. v

(c) and (d). Do not arise.

PERGONE KILLED AND WOUNDED IN THE RioT IN THE BANNU DisTRICT, NORTH
WesT FRONTIER PROVINCE,

1042. *Mr. 8. O. Mitra : (¢) Will Government be pleased to state how
many persons were killed and wounded on the side of the crowd on the
24th August, 1930, at Spina Tanga, District Bannu, North-West Frontier
Province by the firing of the military 1

(b) Were any machine guns used to disperse the crowd ! If so, how
many machine guns were used !

Mr. E B. Howell : (a) The Honourable Member presumably refers
to the engagement which took place between Government forves and an
armed crowd in Hathi Khel country, Bannu Distriet, on the 24th August,
1930. The casualties sustained by the armed crowd in this engagement are
estimated at 40 killed and approximately the same number wounded.

(b) One Lewis gun came into action during the engagement.
PosTS RETRENCHED IN THE ARMY DEPARTMENT.

1043. *Mr. 8. 0. Mitra : (a) Is it a fact that in conmection with the
contempiated retrenchment three Superintendents and certain assistants
and clerks whose posts will be abolished in the Army Department Sec-
retariat, have been served with notice of discharge in the beginning eof

(b) If the answer to part (a) is in the affirmative, will Government
please e. whether similar notices have been issued by other Secretariats

of the Government of India ¢

., (e). Do Government propose to give any goncessions to the persqns to
be retrenched on the abolition of their. appointments ¢ ’

(d) If the answer to part (b) be in the negative, will Government
please state whether Departments other than the Army gre awaiting the
settlement of the concessions referred to in part (¢), and if so, what are
the special reasoms for the issue of moties in the Arisf Department so
early and in advanee of other Secretariats

The Honoursdle Sir George Rainy : (s) Yes. The Army Depert-
mer;tz,sowmg to recent reorganisation, were in a position to effect certain

251LAD D
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retrenchments at once, provided that retrenchment concessions were grant-
ed. They, therefore, issued the three months’ notice prescribed in article
438, Civil Service Regulations, as it was expected that before such notice
took effect, the special terms (if any) for retrenched personnel would be
scttled. On this understanding the notices were given.

(b) Similar notices have not yet been issued by other Secretariat
Departments of the Government of India.

(¢) Yes. The matter is under consideration.

(d) Other Departments have been awaiting the reports of the Re-
trenchment Committee. The reasons for earlier action by the Army De-
yartment have been given in the answer to (a).

Mr. Gaya Prasad 8ingh : Sir, may I know if the retrenchment in
the Army Department has been effected in pursuance of any recommenda-
tion of the Army Retrenchment Sub-Committee ¢

The Honourable 8ir George Rainy : I understand, Sir—if the Honour-
able Member is referring to the answer to clause (a) of the question—
the position is that these notices were given before the recommendations
of the Retrenchment Committee were received ; but I cannot claim an
intimate personal knowledge of these matters.

11044-—1045.

Repucriox oF SALARLEB OF THE INDIAN "CrviL Smwrcz

1046. *Mr. C. 8. Bmgs Iyor (a) will Govemment be pleased to

Sn‘q RV ’ : V"'
(w) if they propoee to take steps to - seeure the eonsant of
L 2. the Secretary of State for India to redme the salarics of the
i ~ .members of the Indian Civil Service * and other superior

. mserviees by twenty per cent. i

(#) .if ‘any eorrespondence has passed .between the, Govammcnt of
India and the Secretary of State for India on the subject ;

(ss¢) if the answer to part (i) is in.the affirmative, whether the
Secretary of State has agreed to reduce the said salarxes and
if so, by what percentage and till what period ¥

(b> Will Government be pleased to mke an apnouncement in regard

to this qmn 1 ’ S
The Honourable 8ir George Rainy : Government are unable to " phake
my statement at present. :
Mr. B. Das : Did the Government of Indm address the Secretary of
State on the subject ?

The Honourable Sir George Rainy : I-think, ‘Sir, the Honoyrable
Member mlght wait and see, a little 10nger (Laughter)

1

Furure POLICY REGARDING BROADCASTING.

1047. *Rao Bahadur M. O. hjah (a) will Govemmt be pleued
to state their pohcy rrgardmg the. future of broadcasting 'in India ?

' 1'rhese qneot'ionn wete wifhdxm by tlm*qu%sﬁ&in “ ERE
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() Have any alterations or improvements been made in broadcasting
under State management with a view to populansmg the same ? If so,
has there been any increase in the number of receiving licences t

Mr. J. A. Bhillidy : (a) Government have the matter under their
consideration and hope to make an announcement shortly.

(b) The answer is in the affirmative to both parts of the question.

QUALIFICATIONS OF DivisioNAL ENGINEERS (WIRELESS).

1048. *Rao Bahadur M. 0. Rajah : (¢) Will Government be pleased
to state the qualifications of their Divisional Engineers (Wireless) who
havo been in charge of broadcasting, with special reference to their train-
ing in radio engineering and broadcasting 1 )

(b) Have these Divigional Engineers had the requisite training, and
is there a specialist staff in the department ?

Mr. J. A. ghillidy : (a) Divisional Engineers (ereless) are not in
enarge of broadcasting.

(b) The first part of the question does not arise : the reply to the
second part is in the afirmative.

INDIAN OFFICERS IN THE WIRELESS BRANCH.

1049. *Rao Bahadur M. C. Rajah : (s) Will Government be pleased
to state the number of officers attached to the Wu:elesa Bra.nqh drawmg‘
Rs. 500 and over !

(b) How many of these are Indians and how many of non- Ind,lan
domicile ¢

(¢) How many were recruited after 1928 1.
8ir Hubert S8ams : (a¢) Eighteen.

() Three Indians ; one Anglo-lndlan thirteen definitely of non-
Indian domicile and one the question of whose domicilé has not yet been
decided.

(¢) None.

IMPROVEMENT OF WIRELESS COMMUNICATION.

1050. *Rao Bahadur M.'C. Rdfah : Do Government contemplate in-
creasing the activities of the Wireless Department with a view to nnprovmg
the communication systems of the country 9

Mr. J. A. 8hillidy : The use of wireless to improve the conimunica-
tions of India and Burma receives continual attention and a number of
schemes have been examined in details. Owing, however, to financial
stringency, many of such schemes, could not be carried out and in the
present financial situation no large increase in the actlvmes of the Wire-
less Braneh can be provided for. i SR

onoms oF EDucaATiON IN Amm-anm

1051. *Rai Bahib Harbilss Barda : (¢) Is it a fact that’ between the
years 1925 and 1981 the number of reeognised educational institutions in
Ajmer-Merwara has risen by 105 and the number of pupils in attendunce

DD
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by over 9,000 and that rural education in Ajmer-Merwara has made very
great progress and extra curricular activities like scouting, first-aid,
vocational training, village libraries, adult night schools have been atarted
suceessfully dunng this period !

(b) Have Go\ ernment perused the annual Admlmstratlon Reports of
Ajmer-Merwara for the years 1925 to 1931, and are they awarc that the
progress of education as recorded in these reports is satisfactory ?

(¢) Will Government please state the name of the officer who has
been the Superintendent of Education in Ajmer-Merwara during the major
portion of the last six years ! S

The Honourable Khan Bahadur Misn S8ir Fasli-Husain: (a),
Between the years 1925 and 1930, the number of recognised educational
institutions in Ajmer-Merwara rose by 76 and the number of scholars
by 6,365. Figures for 1931 are not yet available. The reply to the
latter part of the question is in the afirmative.

() Yes, except the report for the year 1930.81 which is not yet
available. The progress of education recorded in these reports is, on
the whole, satisfactory.

(¢) Mr. R. Littlehailes, C.I.E., M.A., Educational Commissioner with
the Government of India.

EBoucarionaL Copk voB AIMER-MERWARA.

1052. *Rai Sahib Harbilas 8arda : (s) Will Governmeni please
state whether Ajmer-Merwara has got an Educational Code of i‘s own !
(b) Are Government aware that a large number of the questions
against the Ajmer-Merwara Education Department asked in this Assembly
during the last four or five years relate to the alleged violation of the
United Provinces Code rules by the Edueational Offcers !

() Isit & fast that m.reply to a certsin question regarding the mept-

ance-of private tuioms by the Principal, Government College, and the
Headmaster, Government High School, the Honourable the Memher for
Education stated that the United Provinces Education Code was not
absolute in its application to Ajmer-Merwara and that the Local Govern-
ment had discretion to follow it as far as practicable ?

The Hononrable Xban Bahsdur Mian $ir Faxki-Husain : (a) No.
(b) A few questions on the subject were asked in the years 1980
and 1930, but none prior to 1929.

(o) Yom, except that the reply was mot given ‘by' the Homoutable
.
SATIBFACTION BY THE RA7A OF P1SANGAN OF THE DEMANDS OF RIs PrasaNTs.

1053. *Rai Bahib Harbilas Sarda : (a) With regard to starred gues
tion 272, answered on the 16th July, 1930 (regarding visit of the Assistant
("ommwsxoner of 'Ajmer-Merwara to Pisangan), are Government aware that
the peasants of Pisapngs have recentb a.o 101> Rajn for. the
no-tax campaign, which was lannched by yeap under instigation
of cartain persons .
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(b) Are Government also aware that as a result of the abové the Raja
of Pisangan has satisfied all the demands of the peasants 1. .

The Homoursble Khan Bahadur Mian Str Feali-Husein: () amd
(b). Government bave no information on the subject.

8aLARY OF THE HEALTH COMMISSIONER WITH THE (GOVERNMENT OF INDIA.

1054. *Rai 8ahib Harbilas 8arda : With regard to the answer given
on the 11th September, 1931, {, my starred question No. 234 to the cifect
that the salary of the post of the Health Commissioner to the Govern-
ment of India was fixed some years ago and that the Health Commissioner,
whatever his grade may be in the Medical Service, would draw that salary,
will Government state if the present incumbent, who is a Major-General,
draws the fixed salary of the post or draws a higher salary ? If he draws
a higher salary will Government state their reasons for imcurring this
higher expenditure by keeping a Major-General in that .appointment
ﬁl;:tdu,d of appointing a man of a grade contemplated when the salary was

The Honourable Khan Bahadur Mian Sir Fazl-i-Husaia : The present
imeymbent of the post of Public Health Commissioner draws the fixed
salary of the post, vsz., Rs. 2,600—100—8,000, plus £18 6s. 8d. a menth
overseas pay. The second part of the question, therefore, does not arise,

ATTENDANCE BY GOVERNMENT SERVANTS AT Porsmioar, MemmnGs.

1085. *Mr. Gaya Prasad flingh : (¢) Is it a fact that the President
of the Simla Congress Committee requested Government to allow Govern-
ment servants to attend a public meeting, which was addressed by Mahatma
Gandhi in Simla, on the 14th May last ¥ What reply, if any, was given to
this request ? '

(b) Will Government kindly state the position of Government
servants regarding their attendance at public and political meetings !
Has there been any relaxation, or deviation from the rules prescribed 1
If so, on what occasions ?

The Honourable 8ir James Orerar : (a) The reply to the first part
of the question is in the affirmative. The reply given was to the effect
that it was not customary for Government in such cases to give orders
-€ither permitting or prohibiting the attendance of @Government servants.

() I would refer the Honourable Member to the reply which I
gave to Sirdar Harbans Singh Brar’s starred. question No. 1187 on the
&5th March, 1931. There has been no modification of the Government
Servants’ Conduct Rules.

Mr. C. 8. Banga Iyer : Was it customary for the Government to
permit any public man to address s meeting in Simla in the place in
which the meeting was addressed ?

-~ 'Will the Government be pleased to state whether it was not am
cxtra'ordmary occasion when an extraordinary man addressed a publie
meeting and therefore where the erdinary rules regarding Government
servants attending a meeting could bave been suspapded ¢ . .-

The Honourable Sir Jemes Orerar : I think the Henoutable Member

R§

has asked me for an expression of opinion ! n a8
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EXAMINATIONS FOR THE PROMOTION OF PoSTAL OFFICIALS.

1056, *Mr. Goswami M. R. Purl : (a) Is it a fact that degerving junior
officials of the Pdsts and Telegraphs Department, with certain restrictions
of age were allowed to sit for the lower selection grade examination
held in December, 1930 ¢ If so, will Government be pleased to state the
number of such junior officials allowed to sit for the said examination
from each Circle !

(b) Is it & fact that no junmior official from the Central Circle was
allowed to sit for the said examination ? If so, will Governmunt be pleased
to state the reasons why the junior officials of the Central  Circle were
debarred from appearing in the said examination ?

(¢) Will Government be pleased to state. whether the lower selection
-grade examination for Posts and Telegraphs officials will be held this year ?
If so, will the junior officials be given a similar concession as was done last
year ! If not, and if the ' reply to the first part of part (b) be in the
affirmative, do Government propose to hold a special examination for the
junior officials of the Central Circle only ?

(d) If, however, it is’deeided ‘to hold the examinstion this year and
the senior officials are also allowed to appear for it, will the junior officials
of the Central ‘Cirole be given the concession of appearing in double the
number -allowed for this year ?

8ir Hubert 8ams : (¢) Yes, subject to a further restriction regard-
%‘the number of candidates to be allowed to appear as junior candidates.

‘restriction Was that the number of such candidates should not execeed
25 per cefit. of the probable vacancies in the lowest selection grade during
the year 1931-32. The number of junior officials who were allowed to sit
fo;l the examination held in December, 1930, from each Circle, was as
follows :— '

Bengal and ‘Assam Circle .. .. ... 1
Bihar and Orissa Circle .. .. .. 4 .
Bombay Circle .. .. .. R ] T
Burma Circle .. o aw oo 1
Central Circle .. .. .. .. Nad
Madras Cirecle .. .- . .. 2 :
Punjab and North-West Frontier Cirele .. ... 1 '
United Provinees Circle .o . .. 10

Sind and Baluchistan Circle .. .. .. Nd
(b) The Honourable Member’s attention is invited to part (a) of
the reply to Rai Sahib Harbilas Sarda’s starred question No. 620 in this
House on the 22nd September, 1931. T
(c) With respect to the first two parts the Honourable Member’s
attention is invited to the reply to Mr. 8. C. Mitra’s starred question No.
607 in this House on the 21st September, 1931. The third part does not
arise, '
~(d) Does not ‘arise in ¥iew of the reply to part (c).
Mr. Lalchand Navalraf : Will the Honotirable Member be pleased to

spekk hp so ¢hat:we might put dertsitt Shpplétentasy iftrebtions
8ir Hubert Bams : Yes, Sir. Ce R
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Examinartion ror APPOINTMENTS TO THE AUDIT AND ACCOUNTS SERVICE.

1057. *Nawab Major Malik Talib Mehdi Khan : (a) Isit & fact that
in the compentwe examination of the Publie Serv*ee Commission in 1930
for appointments to the Audit and Accounts Service no candidate taking
up Arabic as one of the subjects for the examination obtained sufficient
marks even to qualify in the examination t

(b) Is it a fact that the total number of marks obtained by the
first hundred students in 1936 was highér than the marks obtained by the
first hundred candidates in 1929 1

(c) Is it a fact that the number of marks obtamed by’ the first three
candidates in Arabic fell from 314 270 ahd 250 in 1929 to 168 152 and
146 in 1930 respectively ¢

(d) Will Government kindly state if the percentage of marks alfotted *
to eandidates im" Avadic was the lowest as-compared with the peraoentage
allotﬁed 1o the candidates:in other subjedts 1 .

(e)' Were sy instructions issued by the Public Service Commmslon
to the examiner or examiners concerned about the marking of ‘the Arabic
P pera if so, will’ Governmene kmdly plaee a eopy of these instructions
on' ~fhe table of the House't -

The Honourable 8ir George Kainy : (a), (5) and (c). Yes.

(d) No.

" (e) No mstmctxons as-to mar'kmg were gwe,n dther. than the com-

mon ;Eprm of instructions given to examiners in other language subjects.
These instructions are confidential and cannot be laid on the table.

EXAMINATION FOR APPOINTMENTS TO THE AUDIT AND ACCOUNTS SERVICE.

1058. *Nawab Major Malik Talib Mehdi Khan : (a) Is it a fact that
the total number of marks ‘in’ Arabsc is 400 4nd that the maximum marks
shown on the guestion papers was 200 in the Indian Audit and Accounts
Service examinations of 1929 and 1930 ¢ Will Govermnent kmdly state
their reasons !

(b) Have Government satxsﬁed themselves that-no mxstake was done
by the office in recording the marks given by the examiners by overlooking
the maximum marks ¢ o

(¢) Is it a fact that the candidates standing first in the various sub-
Jects obtained the following marks $—

Bubject. M‘lﬂ.s obtained: Pétcentage of the
‘marks obtained.

English .. . .. 190 63
Eeconomics .. . .. 279 70
Mathematies .. .. .. 298 75
Physies e . .. 263 65
Chemistry e .. ..ok 81
History - Lo .. 296 74 i
Philosophy R .. .. 262 65 !
Botany .. .. .. 295 74 ot
Geology‘ .. .. 244 61
Sanskrit, e . .. 279 69
Persian .. .. .. 265 66

Arabie .. .. .. 168 42
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(d) Do Government propose to reduce all marks to the same scale !
Is not that the practice followed in most examinations ?
- e o TR VN P S gy . T
The Honourable 8ir. Heorge Rainy : (a) The maximdm marks for
Aradic were 400. Examiners sometimes find it convenient to mark to a
maximum of 100. In such cases the necessary multiplication is 'made
to bring the total to the prescribed maximum.

(b) Yes.
(¢) Yes, if the Honourable Mewmber refers to the 1930 results.

(d) An endeavour is made to secure that all subjects are.marked on
the same standard, but obviously if the candidates for subject A are very
bad and the eandidates for subject B are very good, the candidates in
subject A cannot be awarded the same marks as the candidates in sub-
joot B.

Dr. Bisuddin Ahmad : I should like to know whether any attempt

12 Noos. was made to reduce the marks to a commou

. soale ¥ This question was asked in the last

session and no reply was then given. I made ingquiries and found that

the candidates in Aradic obtained very high marks otherwise in Univer-

sity examinations. Will the Honourable Member let me know whether

any attempt was made to reduce the marks obtained hy different candi-
dates in different subjects to a common scale * -

The Honourable 8ir George Rainy : I am afraid, I did mot quite
follow the Honourable Member’s question, but I think he will ogta.in
the information, he desires, more readily by asking my Hnondurable
Colleague privately about it. I am very doubtful whether I am in'a
position to provide it now.

UNSTARRED QthS’l’IONS AND ANSWERS.

SEOP RUN BY THE HmAD CLERK, GOVERNMENT OF INDIA PRrESS, SiMLA.

91. Mr. 8. O. Mitra : Is it a fact that the Head Clerk, Government
of India Press, Simla, is running a book binders’ shop and a stationery
mart just above his residence in Simla and the Press binders work gratis
in that shop after office hours, and on holidays 1 1If the reply is in the
affirmative, will Government please say what action they propose to take
against the Head Clerk ¢

_Mr. J. A Bhillidy : Government have no information, but they are
asking the Controller of Printing and Stationery to enquire into the
allegations in this question.

EMPLOYMENT oF RELATIVES OF THE HEaD CLERK IN THE (GOVERNMENT OF
INDIA PRrEss, SiMLA.

92. Hr 8. C. Mitra : (a) Is it a fact that in the Simla Government
Press relatives of the Head Clerk are recruited when vacancies oceur,
greferene: being given them over individuals possessing better quali-

cations

(b) Is it a fact that-a promise has been given to his son for the
latter’s employment in an anticipated vacaney in the Press establish-
ment 1 .
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MNr. J. A. 8hillidy : The Controller of Printing and Stationery is
responsible to Government generally for the efficient administration of
the Gove_rnment of India Presses and Government do not propose to
call for information regarding these administrative details, which are
matters for his discretion.

QUALIFICATIONS OF INSPECTORS OF PosT OFFICES.

93. Mr. 8. 0. Mitra : (¢) Is it a fact that it iz essential for an
‘¥nspector of Post Offices to be qualified in telegraphy ?

(b) s it a fact that an Inspector of Post Offices must be conversant
with the branch office rules ! o ' ‘

(¢) Is it ‘a fact that an Inspector of Post Offices has to inspect
the traffic branch of a combined Post Offiee 1. . -

'(d) 1s it a fact that the syllabus for the lowest selection grade exami-
nation of Postal candidates does not include branch office rules, pension
rules, traffic instructions or the hand 'book on elementary telegraphy ?

(e) Is it a fact that the answering of questions in the lowest selec:
tion grade examination is done with the aid of books 1 .

. (f) Is it a fact that an official passing the above examination is
eligible for promotion as Inspector of Post Offices ?

Bir Hubert Sams : (a) Yes.
(b) Yes.

(c) Yes.

(d) Branech Offiee rules are not included, being covered by the
Head Office and Sub-Office rules, which are included. Inspectors do not
ssnction pensions. Inspectors who are not already qualified in tele-
graphy have to undergo a course of trainming in that subject which in-
cludes traffic instructions and the handbéok of elementary telegraphy.

(e) Yes.

(f) Yes.

8YLLABUS OF ExaMINATION For INsPECTORS OF Posrt OFFICES.

94. Mr. 8. 0. Mitra : (a) Is it a fact that the syllabus for the old
examination  for Inspectors of Post Offices contained branch office rules
end the Traffic Instruction Manual ¢

(b) Is it a fact that a knowledge in telegraphy was an essential
[ _unhfcution for nomination as a candidate for the sld Inspectors’ examina-

on

(¢) Is it a fact that non-combined hand Inspectors had to undergo
wix weeks’ course of compulsory training in telegraphy and .that they
bad to pass an examination in three papers for being duly declared as
qualified in telegraphy 1 '

. (d) Do Government treat the officials passing the lowest selec-

tion grade examination equally in the matter of appointments of
Inspeotors of Post Offices with those who passed the old Inspectors’
examination ? ' '
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Bir Hubert 8ams : (a) Yes. The Honourable Member’s attention
is invited to part (d) of the reply to.his unstarred question No. 93 in
the current session.

(b) No.

(¢) The facts are substantially as stated by the Honourable Mem-
ber. o .

(d) The officials who have passed the lowest -selection grade exa.
mination are grouped together with  officials who passed the old
examination for Inspectors and Head Clerks of Superintendents of Post
Offices, and both classes of officials are eligible for promotion to the
lowest selection grade posts whether in the general or the: Thapectors’
line, in order. of seniority. Junior officials who passed the:old examina-
tion for Inspectors and Superintendents’ Head Clerks, or who have, passed
the lowest geloction grade examination are entitled to every fifth vacaney
in that grade whether in the geneml or Inspactors Iige.

o
N nus AND anncgmona OF CERTAIN Insno'ross oF PosT Omo:a

95. Mr. 0 Mitra : Will Government  be pleased ‘to' ° stite
the natnes of ﬂle following offi¢ials with the 'kind' of d\epartmonttl
examination passed by each of them 1— -

(3) Town Inspectors of Rangoon General Post: Qfflee. ;

(st) Town Inspector of Mandalay General Post Office ;

(#11) Inspector of Post Offices, Pegu Sub-division ; and

(w) ‘Inspector of Post Offices, attached to the Postmaster-General’s
Office, Burma, for investigation. -

Bir HM Sams : The information is bemg called for and will be
furnisbed to the Hononrable Member when it is received.

InsPECTORS OF PosT OFFICES IN THE BURMA CIRCLE.

96. Mr. 8. 0. Mitra : (a) Will Government be pleased to state :

(4) the total number of Inspectors of Post OHices in the Burma
Cirele ; and AT R

(4) the total number of approved candidates for promotion to the

lowest selection grade appointments who passed the old
Inspectors’ examination ?

(b) Will Government be pleased to state if they are prepared to con-
sider the advisability of giving preference to the officials mentioned in
part (a) (¢) above in making pos‘hngs to ‘Inspectors’ posts’ whenever
that cm;ld be done ‘without incurring any"' extra expenditure on that
account

193ilir Hubert S8ams : la), (4) 13 and (u) 14 A8 on the 31st March
[EER T H X RE

(h) Government regret that they are unable to ‘accept’ the, Hoﬂo'l:t-
able Member’s suggestion.
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Non-TRaNsyER OF CERTAIN TowNs INSPRCTORS oryl"os'r Orrices IN Ranaoon.

97. Mr. 8. 0. Mitra : Will Government be pleased to state :

(a) whether it is a fact_that two of the Town Inspectors im the
Rangoon General Post Office have been working as such for
nearly 10 years without a change to any different station ;

(b) whether they are liable to be transferred either as Head
Clerk or egub-Rostmaster i

(¢) why 3hese oﬂicials are kept for so iong as Town Inspectors ;

(@) when these two officials are likely- to be. shlfted from their
_present posmon ! .
Sir Bnbert Bams : (a) to (d). Govermnent have no anfomlﬁon."
The matter is within the competence of the Postmaster-General Burma,
to whom a copy of the question is being sent.

ArPoINTMERT OF INDIANS A8 POSTAL Suuumxnm!ﬁm m CIRCLE.

98. Mr. 8. 0. Mitra : (a) Will Gavernment be pleme&w state if thqn
is any rule debarring Indian employees of, the Postal Department in
Burma from being nominated as-candidates for the Postal Superintendentis
examination ? If the reply is in the sffirmative, whymt.horesnchramql

discrimination in the Department!

(b) Will Government be pleased to state how many Indian employees
from the Burma Circle have. been allowed to sit for the. Postal Supenn-
tendent’s examination during.the last 15 years 1 - | v e

(¢) Will Government be pleased to state if Indian employeeé ot the
Postal Department in the Burma Cirele will. be allowed to sit for the
future examinations {

(d) Will Government be pleased to state when the next exammaﬁon
is likely to be held? '

Bir Hubert Sams : (a) 'The reply to the first part is in the negat;ve.
The second part does not arise.

(b) Ome sipce 1919, prior to which the records are not available,

(¢) Does not arise in view of the reply to (a).

(d) Government are not m a position to make dany statement at
present.

Ca8UAL LEAVE FOR OFFICERS AND CLERKS OF THE NORTH WESTERN RAILWAY.

99. Mr. Jagan Nath Ag, fnrwﬂ (a). Will Government be pleased to
state how many days’ casual leave an officer on the North Western Rail-
way is entitled to take during’ the year 1
leg gb) Is a member of the clerical staff also entltled to a similar. privi-
e
(c) How many days at a’ ﬁme oan an oﬂieer take cuual leave on tho
North Western Railway ¥ 1 oo o o

(d) Does a member of the clerical staff enjoy a similar privfleﬁé *
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.{e) Is any record kept. of the pasual leave taken by officers during
‘the yea.r ? If no such record in the case of officers i is kerpt w111 Govern-
ment be pleased to state reasons for not doisg so ¥ "

Mr. A ‘A L. Parsons : Government have no information. Casual

leave is unrecorded leave and its grant is entirely at the discretion of
the Agent.

ACTIVITIES OF THE INTERNATIONAL CHAMBER OF AGRICULTURE OF ROME.

100, Mr. B. F. Sykes : Will Government be pleased to ﬁhce in the
Library any records they may have of the activities of the Internatlonal
Chamber of Agriculture of Rome, Italy ?

The Honourable Khan Bahadur Mian 8ir Faxl-i-Husain : Yes ;
mootssary action is being taken. ’ T

TeE PrEss ExPLOYEES’ ASSOCIATION, CALOUTTA.

. 101. Mr. 8. 0. Mitra : (a¢) Are Government aware that the Govera-
ment of Benml in pursuance of a Resolution passed in the Bengal Legis-
‘Tative Couneil in 1925, appointed 8 Committee consisting of both official
sud nron-official Membm of the Council ineluding the represcntative of
the Press Employees’ Associntion, Caloutta, to inquire into the grievances
‘of the employees of the Bengal Gwa-nment‘Preus, Alipore !

(d) Is it not a fact that during the strike in the Government of India
Press, Caleutta, in 1920, negotiations were carried on between the Govern-
ment of India and Mr. B. Chakravarti, Bar.-at-Law, the then Viece-
President of the Press Employees’ Association on the sitnation then
existing 1.

¢¢) Is it not a fact that the Seeretary, Department of Industries and
Labour, issued & circular in 1920 to the effect that Government Press vic-
ployees might join any organised union ?

(d) Is it not a fact that in 1925 the Honourable Mr. Ley communi-
cated with the Secretary, Press Employees’ Association, Calcutta, ard-
gg the gnevances of the ¢mployees of the Government of India

alcutta ¢

(e) Is it not a fact that the representatives of the Press Employces’
Association consisting of the President, Vice-President, Seeretary and the
Organising Secretary waited in a deputation in 1925, before the Honour-
able Sir B. N. Mitra, the then Member-in-Charge of the Department of
Industries who, on the representation of the said deputationists, personally
inquired into the gricvances of the employees of the Government of India
Press, Calcutta, and removed some of them ?

(f) Are Government aware that the’ opinicn of the Press Em éﬂoyees
Assoclatlon, Calcutta, was invited and submitted to the Royal Comunis-
sion on Labour in the shape of a printed memorandum as well as oral
evidence in the year 1930 ?

(g) Are Government aware that in matters relating to labour legis-
fations or sendmg delegates to the Geneva Conference, the opinion of the
Press Employees’ Association, Caleutta, is invited both by the Government
of Bengal as well as the Government of Indis !
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(h) Are Government aware that the Press Empleyees’ Association
is a regls.,ered body under the Indian Trade Unions Act 1926 1.

(¢) Tf the answers to parts (a) tp (h) are in the aﬂ‘lrmauve will
Government be pleased to state the reasons that led Mr. J. A. b}nlhdy
to state in answer to the starred question No. 258, dated 2nd february,
1931, that the Press Employees’ Assocmtlon Calcutta is not recognised
by. the Government of India ?

Mr. J. A. 8hillidy : (a) Yes. Bul the Government of India are
not aware that anv represent.tive of the Press Employees Association,
Calcutta, was on the Committee.

(6) Mr. B. Chakravarti, Bar-at-Law, made certain representations
to Government on behalf of the employees of the Government of India
Press, Calcutta, who were on strike in 1920. -

(c¢) T am unable to trace any such circular in 1920.

(d) The Secretary, Press Employees’ Association, Calcutta, jnter-
viewed Mr. Ley in 1926, and informed him that the Assoéiation had been
recognized by Govemment On this understanding Mr. Ley undertook
to consider a gemeral representation submitted . by the .Association.
As the Association had not been recognized by Government, the Sec-
retary of the Association wag in!omegm hat the Government of India
were unanle to eonsider any representation made by it.

(e) Su' B N. Mitra while agreeing to receive a deputation of em-
ployees in the Government of India ss at Calcutta definitely re-
fused to receive any deputation on behalf of the Association.

(7) Yes.
(g) No special invitation is issued to the Association in regard to
the nominations for the International Labour Conferences. On pro-

posals for labour legislation on which opinions are invited, the Associa-
tion may be consulted by the Government of Bengal.

(k) Yes.

(f) The Press Employees’ Association, Calcutta, does not fulfil the
conditions which entitle an association of Government employees to
official recognition. ;

NoN-GBANT OoF MeDicaL LEave witE PaY 10 TaMPoRARY PiEcE-WoRKERS
IN THE GOVERNMENT OF INDIA PREss, C{chx'm_.

102. Mr. 8. O. Mitra : (a) Are Government aware that the temporary
piece-employees of the Governmeut Frinting, Beugul are allowed medical
leave with pay ¢

(b) Ts it a fact that the temporary piece-employees of the Govern-
went ¢f India Press, Calcutta, are net allowed medical leave with pay !

(¢) If the answers to parts (a) and (b) are in the affrmative, will
Government be pleased to state the rpasons.of part (b) ?

Mr. J. A Bhillidy : (s) Government have no definite information.

(b) No.. Attentiom of the Honourable Member is invited to the
reply given by me to his unstarsed guestien No. 259 im the Legislative
Agsembly on the 2nd February, 1931..

(¢) Does not sorimg.:
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GoveaNuzNT PRINTING WORK PLACED WITH PRIVATE PRESSES.

103. Mr. 8. O. Mitra : (a) Is it a fact that the rate of the private
firms for printing the Army Department Training Manual and the

binding charge of Army Form No. A.-84 were considerably higher than that
of the Government Presses ?

(b) Is it not a fact that Mr. H. I. Macdonald, Special Officer, Central
Revision Section, Army Department, Government of India, in his note,
dated 1st July, 1931, expressed the desirability of work being done at the
Government Presses on economic grounds ? ’

v

(¢) Is it not a fact that charges of the private printing firms with
whom contracts are placed by the Government of India are higher than
that of the Government Presses ! If so, will Government be pleased to

state the reasons for placing printing orders on an inereased scale every
year with private firms ?

Mr. J. A. Shilkdy ; Enquiries ave being made.

PAvuENTS MADE TO PRIvATE PaEsses ror GoverNuENT PrINTING WORK.

104. Mr. 8. O. Mitra : (a) Will Government be pleased to refer to
the statement made by the Controller of Printing and Stationery in for-
warding to Government the annual statistical return showing the working
of the Government of India Presses, to the effect that, during 1929-30 the
payments for outside printing reached upto Rs. 12,93,697 7

{h) Will Government be pleased to explain this statement with re-
ference to the statement made by Mr. J. A. Shillidy in reply to starred
question No. 248 of the 2nd February, 1931, showing the amount paid to
g;e ’ rigg(t)e contractors for printing work during 1929-30 was

. 4,02, ? :

(¢) What amount was paid to the private contractors during 1927-28
to 1930-31 for printing orders placed with private contractors ¢

Mr. J. A. Shillidy : Information is being collected and will be fur-
nished to the Honourable Member in due course.
Prinrve or Rerorts or Commassions oN LaBour, RETRENCHMENT, ET0.
105. Mr. 8. C. Mitra : (q)_ Wlll Government be .pleased to state :

(i) the number .of :Commissions and, Committees appointed from
1923 to 1931 to inquire into the conditions of labour, retrench-
ment as well as.political conditions in India ;

(1) where the reports -of these Commissions and Committees were

printed ; .
(#1) the total expenditiire incurred for printing the reports of those
Commissions and Committees ; - e PR

. (w) the total expendfture ineurred for printing in India, if any, the
reports of these Commissions and Gommittees ; and
(v) the total expenditure incurred for printing outside India, the
reports of those Commissions and Committees 1 -
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(b) Is it not a fact that the Government of India has four. well-
equipped and efficient presses at Simla, Calcutts, Delhi and Aligarh t

(¢) Is it not a fact that not a single report of the Commissions and
Committees was printed in India ?

(d) If the answers to parts (b) and (¢) are in the affirmative, will
Government be pleased to state the reasons of part (c) ¢

Mr. J. A. Bhillidy : (a) I do not propose to call for the information
required by the Honourable Member, unless he specially desires it, as
its collection would take a' great deal of time and trouble and because
he is, I think, under the impression that the printing of the reports of
these Commissions and Committees has been done outside India. I
would refer him to my answer to (c).

(b) Yes. .
(¢) So far as I am aware, without having detailed information,
most of the reports lately published have been printed in India.

(d) Does not arise.

Casz oF BaBU ABINASH,CHANDRA CHAKRAVARTI, A COMPOSITOR INVALIDED
¥RoM THE GOVERNMENT OF INDIA PrEss, CALOUTTA.

. 106. Mr. 8. C. Mitra : (a) Is it not a faet that, in answer to un-
starred question No. 356, Mr. J. A. Shillidy stated on the 21st March,
1931, that the case of Babu Abinash Chandfa Chakravarti, compositor,
Section 4, Government of India Press, Calcutta,.is.heing .examined by the
Controller of Printing and Stationery ? S ’ )

~(b) Is it not a fact that the ogse of Babu Abinash Chandra Chakra-
varti has not yet been finally disposed of'? 'If so, will Government be
pleased to state what it intends to do in the matter ?

; Mr. J. A B8hillidy: (a) Yes. T
(b) Gevernment have no information ; but.they. are asking the
Controller to look into the case. ' : :
MEMORIAL FOR THE INTRODUCTION OF A WORKS COMMITTEE AT THE EASTERN
BeENGAL RaiLway PrEss, CALCUTTA.

. 107 Mr. 8. 0. Mitra: (a) Is it not a fact that the compositors,
distributers, binders and machinemen of the Eastern Bengal Railway Press,
Caleutta; submitted a memorial to thé Government in April, 1929, praying
for the introduction of a Works Committee on the ‘91ctition basis *

(b} Is it not a fact that the Royal Commiésion on Labour in India
recommended for the introduction of such Works Committees t If so,
what action Government intends to take with regard to part (a) !

Mr. A. A. L. Parsons : (o) The reply is in the negative.

(b) The reply to the first part is ir‘the afirmative. As regards the
seeond part the question will be considered whem/m geasion has been
o016 'to by Government on the recommendsations of the Royal Commis-
sion.on Lahour as vegards a Works Committee. .. ... . . K
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‘MEMORIALS ¥ROM EmPLOYEES OF THE EAST INDIAN AND EasTERN BENGAL
RaiLway Presses, CALOUTTA. '

108. Mr. 8. C. Mitra: Is it not a fact that, in answer to unstarred
question No. 360 regarding memorials from employees of the East
Jndian and Eastern Bengal Railway Presses,  Calcutia, Mr. A. A. L,
Parsons stated on 21st March, 1931, that the original memorial of the em-
ployees of the Eastern Bengal Railway Press, with the Agent’s remark is
awaited ? If so, will Government be pleased to state what action has been
taken in.the matter ¢ If not, why not ?

Mr. A. A. L Parsons : The reply to the first part is in the affirma-
tive. The views of the Agent, Eastern Bengal Railway, are awaited
and he has been asked to expedite them.

MEpicaL CBRTIFICATES OF EMPLOYEES OF THE EASTERN BENGAL RarLway
Press, OALCUTTA.

109. Mr. 8. C. Mitra : (a) Is it a fact that in answer to starred
question No. 372 regarding medical certificates submitted by employees of
the Eastern Bengal Railway Press, Calcutta, Mr. A. A. L. Parsons stated
on 11th February, 1981, that the mformation with regard to parts (3),
(c) and (d) would be ¢ommunieated on its receipt from the Agent, Eastern
Bengal Railway ! o ;

(b) Is it a fact that the information was not supplied as stated 1 If
80, will Government be pleased to supply the information ¢

Mr. A. A L Parsons: (a) Yes.

(b) The information was supplied to the Honourable Member in
the Raillway Board’s letter No. 579-E.Q., dated the 22nd June, 1931.

DisMISSAL OF AN INKMAX IN THE EASTERN BENGAL RAILWAY PRESS, CALCUTTA.

110. Mr. 8. 0. Mitra : (o) Is it a fact that in answer to starred
question No. 371, regarding dismissal of Mustafua, an Inkman in the
Fastern Bengal Railway Press, Calcutta, Mr. A. A. L. Parsons stated oa
the 11th February, 1931, that the action intended to be taken by the Gov-
erm,ncnt with regard to parts (¢), (k) and (s) would be communricated later
on

(b) Is it a fact that the action intended to be taken by the Govern-
ment bas not yet been esmmaunicated ! If so, will Gevernment be pleased
to state what action is intemded to be taken with regard to the
referred to in starred question No. 871, dated 11th February, 19831 ¢

Mr. A A L Parsons: (a) Yes.
(b) The reply was seit to the Honourable Member in June, 1931,
vide Railway Board’s letter No. 579-E.G., dated the 22nd June, 1931, °

MzxMORIAL ¥RON THE EMPLOYEES or THE EasT fopiaN RaAwhy FPrrss,
7 CALCUTTA.

111.Mr. 8. 0. Mitra : (a) Is it a fact that in answer to the
nmstarred question No. 360, Mr. A. A. L. Parsons stated en the 21st Mareh,
1931, that the memorial from the employses of the East Indiau Railwey
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Prese, Calcutta, is under consideration ¥ If so, will Government.be pleased
to state the action taken on it ?

(b) If nothing has been done as yet, will Government kindly state
when they mean to take steps in the matter !

Mr. A. A L Parsons: (e¢) and (b). The reply to the first part of
(8) is im the affirmative. As I have just said in my reply to question
No. 108, the views of the Agent, Eastern Bengal Railway, on a similar
memorial from the Eastern Bengal Railway Press Employees are awaited
and it is proposed to deal with both the memorials, when a reply is re-
ceived from the Agent.

STRENGTH OF SUPERVISING AND OPERATING STAFPFS IN THE EAST INDIAN
RaArLway PrEss AT CALCUTTA AND AT HowRamH.

112. Mr. 8. 0. Mitra: (a) Is it a fact that the number of the
supervising steff of the East Indian Railway Press, Caleutta, and Howrah,
are on the increase while the operative staff have been decreasing since
1926 ? . -

(b) Is it not a fact that the present total strength of the operative
¢taff, in Calcutta and Howrah, is 550 whereas the number of the super-
viging staff is 840 making, 1 supervising staff responsible for 6 operators ?

_(¢) Is it not a fact that the strength of the compositors, in Calentta
and Howrah, was 101, of the distributors 31, of the binders 134, of the
proof-pullers 16, of the machinemen 30, of the inkmen 45, and of the press-
men 11, in 1926, while it has come down to 66, 24, 100, 12, 26 37 and 5,
respectively in 1931 ¢ ' : '

(d) Is it not a fact that there was only 1 overseer, 1 foreman, 2 see-
tion-holders, 2 computors, 1 assistant timekeeper and 6 clerks, both in
Calcutta and Howrah, in 1926 whereas they have been increased to 2, 3, 4,
15, 4 and 30, respectively in 1931 ¢ :

(e) Is it not a fact that the posts of the Office Superintendent, the Press
Mechanic, the Workshop Accountant and Checker were not in cxistence in
1926 whereas they exist in 1931 ?

(f) If the answers to parts (a) to (e) are in the affirmative, will Gov-
ernment be pleased to state what necessitated an increase in the super-
vising staff though the operative staff has appreciably been reduced ?

(g) Will Government be pleased to lay on the table a statement show-
ing the strength of the operative staff in compositers, distributors, proof-
pullers, machinemen, inkmen, pressmen and binders as well as of the
supervising stafl of the East Indian Railway Press both in Caleutta and
Howrah, for the years 1926 and 1931, respectively f

Mr. A A L. Parsons: I have called for certain information from

the Agent, East Indian Railway, and will communicate with the Honour-
able Member on its receipt.

PAv, APPOINTMENTS AND DISMISSALS OF SUPERVISING AND OPERATING STAFFS
oF THE East INDIAN RaiLway PrEss.

- 113- Mr. 8. 0. Mitra : (a) Is it a fact that at the last revision of
pay, the supervising staif of the East Indian Railway Press were allowed
increments while the operative staffs were not ?

L251LAD ) ]
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() Wil Government be pleased to lay on the table a statement
showing :

(s) the pay, with the names, of any two section-holders, foreman,
overseers, computors and checkers as well as the earnings of
any five compositors, five binders- of the 1st, 2nd and 3rd
class, five distributors, five pressmen, five .machinemen and
five inkmen, with their names ; and

(47) the number of appointments, dismissals and retjrements from
the service, both of the supervising and operative staff
from January, 1924 to June, 1931 t

Mr. A A L. Parsons: (q) I have called for information from the
Agent, East Indian Railway, and will communiecste with the Honourable
Member on its receipt.

(b) Government regret thev can not undertake to collect the infor-

mation required as it would entail a dlspropartnouate expenditure of
time and labour.

REPRESENTATION FROM THE EAST INDIAN RaiLway Press EMPLOYEERS’
" ASSOCIATION.

114. Mr. 8. O. Mitra : Is it a fact that the Deputy Secretary, Rail-
way Board, in his letter No. 5018-E., dated the 5th June, 1931, informed
the Honorary Secretary, Press Emploveos Association, Calcutta that
his letter, dated the 20th May, 1931, had been forwarded to the Agent
Fast Indian Railway for disposal ¢ If so, will the Honourable Member
be pleased to inform the House of its contenis and the result of the
communication ?

Mr A A L Parsons: The reply to the first part is in the affirma-
tive. As regards the second part, I am unable to give the information
asked for, as the letter from the Association was forwarded in original
to the Agent, East Indian Railway, and I am not aware of the action
taken by him.

PROPORTION OF SUPERVISING STA¥F T0 WORKERS IN THE KAST INDIAN RaiL-
waY Press.

115. Mr. 8. O. Mitra : (a) Is it a fact that in reply to unstarred
question No. 358 regarding proportion of supervising staff to workers
in the Fast Indian Railway Press, Mr. A. A. L. Parsons stated on the
21st March, 1931, that certain information was being called for and
would be communicated on its receipt ?

(®) Is it a fact that the information was not communicated ¢ If
80, will the Government be pleased to reply to the unstarred question
No. 358, dated the 21st March, 1931 !

Mr. A A L Pargons-. (a) Yes.

(b) The information has been supplied to the Honourable Member

}g ;}m Railway Board’s letter No. 579-E.G., dated the 25th.September,
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AMENDMENT OF THE INDIAN FaoToRIES ACT.

116. Mr. 8. €. Mitrs : Is it a fact that the Chief Inspector of Fac-
tories, Bengal in his report for the year 1929-30, reports the various
difficulties in discharging duties under the Indian Factories Act, 1926
unless certain portions of the Factories Act are amended ¢ If so, will
Government be pleased to state whether they contemplate to amend
the Factories Act in the light of the report of the Chief Inspector of

Factories, Bengal !
Mr. J. A Bhillidy : In his Annual Report on the working of the

Indian Factories Act for the year 1930 the Chief Imspector of Factories,
Bengal, has made certain suggestions for the amendment of the Aect.

These suggestions will receive due consideration when the revision of the

Act is taken in hand as a result of the recommendations made by the
Royal Commission on Labour.

MEMORIAL FOR THE INTRODUCTION OF A WORKS COMMITTEE AT THE EAST
INDIAN RArLway Press, CALCUTTA. '

117. Mr. 8. C. Mitra : (a) Is it not a fact that the compositors, dis~
tributors, binders and machinemen of the East Indian Railway Press,
Calcutta, submitted a memorial to the Government in January, 1930,
praying for the introduction of a Works Committee on the clection basis ?

(b) Is it not a fact that the Royal Commission on Labour in India
recommended for the introduction of such Works Committees in the
Labour Industry ! If so, what action Government intend to take with
regard to part (a)

Mr. A. A. L. Parsons : (a) The reply is in the affirmative.

(b) T would refer the Honourable Member to the answer given to
part (b) of his earlier question No. 107.

LEAVE GRANTED TO AN OVERSEER AT THE GOVERNMENT OF INDIA PrEss,
CALCUTYA.

118. Mr. 8. 0. Mitra : (a) Is it a fact that under the Civil Service
Regulations no Government employee, who is on extension, can be allowed
leave on average pay for more than fifteen days {

(b) Is it a fact that Mr. Fergusson, the acting Overseer and for-
merly the Head Reader of the Government of India Press, Calcutta, has
been allowed four months’ leave on average pay ! :

(¢) If the answers to parts (¢) and (b) are in the affirmative, will
Government be pleased to state the reasons of part (b) ¢

Mr. J. A 8hillidy : (a) The attention of the Honourable Member
is invited to article 284 (h) of the Civil Servige Regulations and rule
86 of the Fundamental Rules, which regulate the leave of Government
servants after the date on which they must compulsorily retire.

(b) to (c). The Controller of Printing and Stationery, India, is
responsible to Government generally for the efficient working of the
Government of India Presses, and Government do not propose to call for
information regarding these administrative details which are matters for

his discretion.
2
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Rerort or THE RovaL CoMuissioN ox LaBouUr.

119. Mr. 8. . Mitra : («) Are Government aware ¢hat 'the Royal
Commission on Labour in India has submitted its report with certain
recommeudatmns on labour conditions in India 1

(b) If the answer {o part (u) is in the affirmative, will Government
be pleased to state when those recommendations are going to be aceept-
ed by Government ?

Mr. J. A. Bhillidy : 1 would refer the Honourable Member to the
first part of the regg given by me to starred questions Nos. 143—149
asked by Mr. C. S. Rdnga Iyer on the 10th September, 1931.

QuUALIFICATIONs AND COMMUNITIES OF THE EMPLOYEES OF THE GOVERNMENT
oF INDIA PrEss, SiMrLa.

120. Pandit Ram Krishna Jha : Will Government be pleased to
state the number of persons on the clerical staff of the Government of
India Press, Sumla, showing the number of Hindus, Muslims, Sikhs,
Christians and others as they exist at present, and the edtfeah%nal quah-
fications of each of them ?

Mr. J. A. Bhillidy : The information is given below : —

~Communsty. No. Educational qualifications.
Muslims .. 14  Matriculate .. . 23
Non-matriculate .12
Hindus .. 13 Matriculate = .. .2
' Non-matriculate .10
Graduate .1
Sikhs o2 Matriculate .1
T Graduate . ¥
Christian R | Non-matriculate .1
30 30

APPOINTMENT OF HINDUS TO THE GOVERNMENT OF INDIA PRrESS, SmMra.

121. Pandit Ram Krishna Jha : (a) Will Government be pleased to
stute whether or not the Hindu community, in splte of being a majority
community, is in a minority as to its representation on the staff of the
Government of India Press, Simla ?

(b) Will Government be pleased to state whether there was a general
circular issued to all Government offices to stop recruitment to all vacancies
as an economic measure ?

(¢) Is it not a faet that owing to the reduction in the printing
budget of some Departments there was leas work to be tackled by the clerical
branch ? ;

. (d) . Is it a fact tnat a certain clefk- of the staff of the Government
m Sm;la rasigned hi§' post in April last, nnd that the vacangy "has boen
up

-
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(e) I1f the replies to parts (c) and (d) are in the affirmative, will
Government be pleased to say whether the gpé)ointment in question was
in disregard of the circular and why was it made 1

(f) 1f so, do Government propose to abolish the post as a measure of
retrenchment {

(y) Are Government prepared to make inquiries as to who is responsi-
ble for such disregard of the rules and circulars and deal with him in an
appropriate manner ?

Mr. J. A. 8hillidy : The Controller of Printing and Stationery
is responsible to Government generally for the efficient administration
of the Government of India Presses and Government do mnot propose to
call for the information regarding these administrative details, which are
matters for his discretion.

ArPoINTMENT OF HINDUS A8 DEPUTY POSTMASTERS-GENERAL AND SUPERIN-
TENDENTS OF PosT OFFICES.

122. Bhai Parma Nand : (a) Will Government be pleased to lay
on the table of the House a statement showing the communal composition
of the Deputy Postmasters-General and Superintendents of Post Offices in
the Punjab and North-West Frontier Circle ¢

(b) Is it a fact that out of three Deputy Postmasters-General (Postal
and Telegraph) in this Circle there is no Hindu but there are two
Muslims and one European {

(¢) Will Government please state whether it is not the policy of
Government to prevent as far as possible preponderance of members of
one community in one and the same office and, if so, are Government pre-
pared to take suitable steps for the proper representation of all communities
in the rank of Deputy Postmasters-General ?

(@) Is it a fact that this Muslim preponderance has been repeatedly
brought to the notice of the Director General and the Government of
India and the matter has been disposed of by the reply that the posting
of officers is decided on administrative and not on communal grounds ?

(e) Is it also a fact that out of 29 Superintendents of Post Offices
including probationary and reserve there are only 7 Hindus against 12
Muslims ¢ . ‘ L

(f) Are Government prepared to make good the deficieney in the
number of Hindu Superintendents ? '

(g) Are Government aware that this policy of Government is viewed
with concern and alarm by the members of the Hindu community and has
created great discontentment among the employees of that community

Mr. J. A. Shillidy : (@) A statement is laid on the table.
(b) Yes,

(¢) The orders for the adjustment of communal inequalities apply to
new recruitment to a cadre or a unit, which may be composed of one or
more offices. They do not apply to Deputy Postmasters-General, who are
promoted officers and not direct recruits. _De%uyy Postmasters-General are
borne on a general cadre for the whole of India and Burma and' their
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postings to different Circles depend on service exigencies from time to
time and are not made on the basis of communal representation.

(@) Government are not aware that the fact is as stated in the first
part. A reply of the kind stated in the second part would have been
appropriate, had it been made in answer to such a representation.

(e) Yes, except that the total is 28.

(f) Superintendents are borne on a general cadre for the whole of

India and Burma and any communal inequalities are adjusted in the
case of direct recruits to that cadre.:

(g9) No.

Statement ¢f communal composition of the Deputy Postmasters-General and Superin-
tendents of Post Offices (ezcluding Reserve and Probationary Superintendents) in
the Purjab and North-West Frontier Circle as on the 22nd September, 1931.

Deputy Postmasters- Superin-

General. tendents.
Hindus .. .. .. .. .. 7
Muhammadans .. .. .. .. 2 12
Sikhs .. .. . .. e 4
Europeans or Anglo-Indians .. .. . 1 5

vaanY Report oF THE INDIAN TRADE COMMISSIONER AT HAMBURG.
123. Dr. Ziauddin Ahmad : Have Government seen the recent
quarterly report of the Indian Government Trade Commissioner,
Bamburg ?
The Honourtble 8ir George Rainy : Yes.

ReMoval or THE ExporT Dury oN HIDES AND SKINS.

124. Dr. Ziauddin Ahmad : Will Government be pleased to state
whether, bhaving regard to the effect of the present general trade
depression on the Indian raw hide industry, they contemplate the
removal of the export duty on hides and skins ¢ If so, when ¢

The Honourable 8ir George Rainy : The action to be taken in
regard to the removal or retention of the duty is under consideration in
connection with the Report of the Hides Cess Enquiry Committee.

Report or THE Hipes Cess ENQUIRY COMMITTEE.

125. Dr. Ziasuddin Ahmad : Will Government be pleased to state
whether or not they intend to take action on the Hides Cess Engquiry
Committee’s Report ¥ If not, why not ? B e

The Honourable 8ir George Rainy : Government have not' yet come
to a.decision in the matter. o

4

OPNIONS sUPPORTING THE HoE Cess ENQUIRY CoMMITTEE's REPOBT.

'196. Dr. Zisnddin Abmad : Will ‘Government bé" pleased u.me
with regard to the Hide Cess Enquiry Committéé’s Report, what odth-
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munications, if any, bave been received direct or through the Provincial
Governments :
(a) supporting the report ; and
(b) supporting Mr. Price’s minute of dissent ?
The Honourable 8ir George Rainy : (a) and (b). Copies of the
communications so far received are placed in the Library, from which
the Honourable Member will be able to obtain the reqvm'red information.

STATEMENT LAID ON THE TABLE.

NumBer oF ResmENTIAL EncrisE Hien Scuoons AND CorLeees IN INDIA.

The Honourable Khan Bahadur Mian 8ir Fazli-Husain (Member
for Education, Health and Lands) : Sir, I beg to lay on the table the
information promised in reply to starred question No. 670 asked by
Mr. Badri Lal Rastogi on the 23rd February, 1931, regarding the number
of residential English High Schools and Colleges in India.

Statemen! showing province by province the number of .luidcntwl Enylbh _High
Schools and Collcge: in the whole of India. .

Institutions.
Colleges. High 8chools.
Province.
Which | In which | In which | Which In which | In which
are more between are more between
almost | than 509, | 2569 and | almost |[than 509, | 256%, and
entirely of 509%, of | entirely of | % of
resi- students | students | ‘ ‘resi- students | students’
dential. | reside i:d reside i ::d dential, | reside i:l reside in
approv appro a spproved -
_hggwln.‘ hﬂ)w!s . hm.‘ hostels,* |
1 2 3 4 5 [} 7
Madras .. . 3 4 16 2 27 39
Bombay .. . 4 5 13 12 24
Bengal .. 3 3 11 1 b5 29
Umtod Provinces 10 6 18 15 8 15
Punjab 9 7 20 16 9 73
Burma .. .. 2 2 1 4 6 8
Biharand Orissa - .. . 7 4 .o g 114
Central Provinces .. 2 1 1 .. [} 12 ..
Agsam .. 1 1 1 4 . 2
Coorg . .. . 1 1
N orth-West Frontxer e 1 2 . .o 1
Provmoe
Delhi . .. .. 1 2 1 2 2
Baluchi . . . b ’e . .o
Ajmer- mn . .. . 1 1. . 1
Hyderabad . . . . . . 2
Mysore - .. T .. ' . .. ' . 2 ‘2
Oentnllndn S R 1 ‘1 1 1
Rajputana .. e ) . . .o 2 .
Western Indis States L e Y . 2 .
British Reserve, Mani- Lo .. - .

*Approved hostels are those in which the boarders are amenable to the control and
discipline of the college or school authorities concerned.

e



.. ELECTION OF MEMBERS TO THE ADVISORY PUBLICITY
COMMITTEE.

The Honourable Sir James Orerar (Home Member) : Sir, T beg to
move : .

¢ That this Assembly do proceed to elect in such manner as the Horourable th
President may direct, seven members of the Advisory Publicity Committes to assist
in the publicity work of the Government of India.’’

I may mention, Sir, that this Committee was originally constituted
in 1921, its functions being to advise thc Government of India in
publicity matters generally and in particular to scrutinise and examine
the proposals for the expenditure on the bureau. During recent sessions
of the Assembly,—and I am afraid I must take some blame for it myself—
owing to congestion of very urgent work, the Committee which was due
.to have been constituted was not so constituted. I understand, however,
that a desire has been expressed from several quarters of the House
that the Committee should now be reconstituted. I therefore make this
motion.

Mr. Muhammad Yamin Khan (Agra Division : Muhammadan
Rural) : Sir, may I ask the Honoursble Member if there had been any
-meeting of this Committee last year ?

A The Honourable 8ir James Crerar : During the last year there
has been no meeting because the Committee has not yet been reconstituted.

Mr. President : The question is :

‘‘ That this Assembly do proceed to elect in such manner as the Honourable the
President may direet, seven members of the Advisory Publicity Committee to assist in
the conduet of the publicity work of the Government of India.’’

The motion was adopted.

Mr. Prezident : I may inform Honourable Members that for the
purpose of election of Members to the Advisory Publicity Committee the
Assembly office will be open to receive nominations up to 12 noon on
‘Wednesday, the 30th September and that the election, if necessary, will
take place in this Chamber on Thursday, the 1st October, 1931. The
election if necessary will be conducted in accordance with the prineiple
of proportional representation by means of the single transferable vote.

THE INDIAN PRESS BILL—contd.

The Honourable 8ir James Crerar (Home Member) : 8ir, I beg to
move that the Bill to- provide for the better control of the Press, as
reported by the Select Committee, be taken into consideration.

Mr. 8. C. Sen (Bengal National Chamber of Commerce : Indian
Commeree) : Sir, I rise to a point.of order, The point of order arises
in this way. The Bill as introduced in the Assembly has not been
published in the Gazette as T shall presently show, and consequently all
proceedings taken thereafter, viz., the report of the Select Committee,
are ultra vires, illegal and void. From the report of the Select Committee
it appears that they certify that the Bill was published in the Gazette
of the 12th September, last. I refer to the Bill as it appeared in the
Government Gazette ana I find—I was astonished to find—that in spite
T 18 ) v C

. ‘;‘j'
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of the reports in the newspapers, the Bill as published in the Gazette was
the same as was introduced in the Delhi Session, and withdrawn. When
I came here, I inquired into the matter dnd I found that the Bill which
was introduced here was not the Bill which was published in the Gazette.
You will find, Sir, on reference to the Gazette, that the Bill which was
published in the (azette contains 33 clauses. There is a Statement of
Objects and Reasons over the signature of Sir James Crerar and it is
dated 9th January, 1981. The Bill as introduced in this Assembly con-
tains 32 clauses and there is a Statement of Objects and Reasons over the
signature of the Home Member dated the 2ud September, 1931. It is
apparent, therefore, that the Bill which was published in the Gagette is
not the Bill which was introduced in the Assembly. In the'circumstances,
my contention is that the Bill has not been published at all as directed by
the Rules and Standing Orders. The first is rule 18. This does mnat
touch the matter now because under this rule (page 26 of the Manual) :

¢ The Governor General may order the publication of any Bill (together with the
Statement of Objects and Reasons accompanying it) in the @azotee;: although no motion
has been made for leave to imtroduee the Bill. In that ease it:shall not be meceesary
to move for leave to introduce the Bill, and, if the .Bill is afterwards introduced, it
shall not be necessary to publish it again.’”’ ‘ v

Of course this has not been done on this occasion and it also provides
for publication of the Bill before introduction. But the clause which
applies to this matter is rule 20 (page 27 of the Manual) :

¢¢ As soon as may be after a Bill has been introdueed, the Bill unless it has already
- been published, shall be published in the Gasette.’’ -

This is peremptory and there is no option left either to Government
or anybody else to disregard this rule.

Then, Sir, I will refer to Standing Order 41 at page 31 of the
Manual. Tt says : ’ '

‘‘ After publication in the Gazette of a Bill as requited by the rules, the Select
Committee to which the Bill has been referred shall make a repert fhereon.’’

This implies that the Select Committee cannot take cognisance of
any Bill or make their report unless previous publication has been made
in the Gazette. Clause (4) of the rule says :

‘¢ The Belect Committee shall in their report state whether or not in their judgment
the Bill has been so altered as to require republication.’’

This presupposes that there has been a publication and they are to
consider whether it requires republication. 1t goes further. It farther
says : i , ' )

“ whether the publication directed by the rules has taken placé. and the date

......

on which the publication has taken place.’’

I do not know what the Select Committec did, in this matter. If they
have ccrtified in their report that the Bill was published on the 12th of
September. I do not think that the Members of the Select Committee
did themselves justice in saying so. The real crux of the question is this.
What was the Bill which they looked into * Is that the Bill which was
published on thc 12th September or is that the Bill which ‘was introduced
in the Assembly ! Apparently they looked not into the right Bill but into
the wrong Bill ‘and therefore .the whole of the proeeedings of the Select
Corumittce is wltra vires and void. ;ggw what ja'the object of publicaticn !
It is that the whole world might know about it and not only the 140
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Members who adorn these Benches here. Therefore, if the Bill has been
wrongly published in the Gazette, the whole proceedings of the Select
Committee ure wrong. I say this is a vital point and I should think that
the report of the Select Committee should be considered as ineffective and
1noperative,

Mr. President : The attention of the Chair was drawn to this
point thiy morning and it has no hesitation in admitting that, through an
oversight of the Assembly Department, a wrong Bill was published. The
matter is much regretted. The question for consideration now is, what
should be done in the circumstances ! The Chair will be glad to hear
Honourable Members on the subjeet. It is clear that no further proceed-
ings in regard to-the Press Bill which is on the Agenda Paper can take
place to-day. If any Honourable Member wishes to address the House
he is welcomc to do so.

- Bir Hari B8ingh Gour (Central Provinces Hindi Divisions : Non-
Muhammadan) : I think that the further course that this House should
adopt is perfectly clear. I would draw your attention to paragraph 76,
page 27 of the Manual of Business and Procedure, which says :

‘‘ When & Bill is introduced, or on some suhsequent occasion, the member in chargo

'may make one of the following motions in regard to his Bill, namely—that it be refcrred
.to a Beleet Committee.’’ '

Then you will find on page 31 the procedure which the Seleet Committea
has to adopt. Paragraph 81 says :

‘¢ After publication in the Gnzette of a Bill us required by the Rules, the Select
Committee to which the Bill has been referred shall mnke a report thereon. 8uch report
shal be made ’......

This is the point I am making :

£¢ Buch report shall be made not sooner than three months from the date of
the first publication of the Bill in the Gazette, unless the Assembly orders the report
to be made sooner.’’

Consequently this’ ¢lause (2) clearly contemplates that the report
of the Select Committee should not be made till three months have expired
from the date of the publication, unless the Assembly wishes that the report
should be made earlier. Now, Sir, the object of this rule is to zive the
public at large sufficient notice of the provisions of the Bill so that they
may criticise it and submit the Bill to their representatives in the House.
The points therefore are very clear. The first is that the Assemlly mnst
give the pubiic three months time before it takes the Bill up, nunless the
Assembly orders otherwise. The second is that the Select Committee can-
not assume jurisdiction to report on the Bill till after the publication in
the Gazette as required by the rules. Eh; procedure that these rules
and 8tanding Orders contemplate is very clear. The Government in a case
6f 'urgency may publish the Bill in a Gazette so as to give the public at
large an idea of what they intend to do. Having done that, the Bill is as
good as introduced. But then after that tpublication they can move for
the reference to a. Select Committee for further consideration. That is
'abunda.ntly;.blear from paragraph 76. Now if you repd paragraph 76 with
paregraph 71, it will mesn’ that after a Bill has beén publighed or intro-
dneed .ar. on some subipquent foms‘i{on the riember' in charke ‘may move
thet $t'be referred to a' Select ‘Comimittee. "Therefore, the Bill nov havi
beén published, thert can be o motion for réfetenct to n' Selert Oomniittee
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and because there can be no motion for reference to a Select Committee,
therefore the proceedings of the Select Committee are ultra vires. If not
ulira vires their power is spent. You will also remember that the Honour-
able the Home Member had moved that the Select Committce do submit
its report on or before the 21st September. As a matter of fact the Select
Committee signed their report on the 20th September and the report was
presented on the 21st. Therefore, the three months did not expire and
could not expire, and there is no direction for the earlier presentavion of
the report of the Select Cowrmittee. I therefore submit that the publica-
tion of the Bill being a condition precedent to the taking of further pro-
ceedings, further proceedings must be set aside and the Bill must now
proceed after publication as if it has been introduced for the first rime in
this Iiouse.

Sir Lancelot Graham (Secretary : Legislative Department) : Sir, I.
should like first to thank my IHonourable friend, Mr. Sen, for drawing
the attention of the House to what is undoubtedly a very serious irregu-
larity. It would have been most unfortunate if the Bill had been passed
through all its stages and -subsequently its illegalit7 had been declared
in a court of law. I think, Sir, the whole House owes a debt of grati-
tude to Mr. Sen for havmg pointed this out. (Hear, hear.) I am not
quite sure if the House would not have felt greater gratitude if he had
pointed out the irregularity a little earlier, in which case fhe time of this
House and the money of the State mlght have been saved to a considérable
extent. But as Mr. ‘Sen considered it fit to make the point of order now,
T am not going to quarrel with him on that account. From the applause
with which the faets of the pubhcatlon of the wrong Bill were greeted in
this House, T should have thought that most of the Members were under
the impression that the Legislative Department was responsible for that
mistake. 8ir, it was a verv eagy mistake to make and as Secretary of one
of the Depattments of Gowrnmént I wish to express my sy mpathy with
the Secretary of another Dt-partment

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) It may
be due to the hustling of the Bill that that mistake was made.

8ir Lancelot Grdham : What has actually happened ¢ T should like
to give my view of the effects of this 1rregular1tv, and particularly T may
say that I agree with Mr. Sen that from the production of the report of
this Committee the proceedings are irregular. The Report could not pro-
_perly be made on that day the 21st, and 1 think that is as.far as Mx. Sen
‘wants us to go. He hat suggested that the Coffinifttee 'might have been
serutinising ‘the wrong “Bill ; but if 'he had hlmqelf examined the report of
the Seleet Committee which contains the Bill esamined and presented to
them and the amendments made therein by them, he would have realised
that that suggestion is merely frivolous...... . Gty

Mr. Amar  Nath Dutt (Burdwan Dl\'mon: Non-Muhammadan'
Rural) : Do not commit anal:her ‘blunder. ' ' '

8ir Lancelot Graham : My Honourable friend, \‘[r Anmr Nath
Dutt, says ‘‘ Do not commit another blunder *’. . ::

An Honourable' uemlnr ' You will be challenge& 1f “you do.
;‘nodot Graham : 'T'should like fo know w }; ‘committed the ﬁmf

‘blunder. ' T hall now get to the #ctual ‘facts ‘of this {ibegularity, I agree
with Mr. Sen that tHe'point ‘whére' we have gone wrong was in allowing
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the report of the Select Committee to be presented on the morning of the
21st Septembér. So far I agree. But I must join issue with my friend,
Sir Hari' Singh Gour, when he suggests that the motion to appoint the
Select Committee could not be made until after publication of the Bill in
the Gazette. 1 must say I am surprised that my Honourable friend should
have made that suggestion. As he says, there are three rules, or rather
one rule and two Standing Orders concerning this matter. We are not
concerncd with the earlier rule, which deals with the publication of a Bill
before introduction. That is Tegislative Rule 18. The rule with which
we are concerned is Legislative Rule 20, which says that, as soon as may
be after a Bill has been introduced, unless it has already been published,
it shall be published in the Gazette. But it will be observed that that
does not afflect the fact of introduction. A Bill is introduced by moving
for leave to introduce, and then saying. ‘‘ I introduce the Bill ’’. There-
after the Bill is introdueed, and publication has nothing whatever to do
with the introduction of the Bill. Therefore when my Honourable friend,
8ir James Crerer, got up on the morning of the 7th September and said,
¢ T introduce the Bill ’’, that Bill was introduced.

" Now, we proceed to the Standing Orders which govern this matter.
Standing Order 38 is the one which really contains the whole matter and
-it says this : when a Bill is introduced, that is to say, on the day on which
it is introduced. or on some subsequent occasion, the member in charge
.may make one of the following imotions in regard to the Bill—that it be
taken into consideration. or referred to Select Committee, or cicculated.
A motion for referring this Bill to Select Committee was made on Friday
the 11th. The making of that motion depended solely on the fact that
the Bill had been introduced, and it did not depend, as suggested by my
Honourable friend, Sir Hari Singh Gour, on the Bill having been pub-
lished. I think that is perfectly plain not only because there is no men-
tion of that condition here, but because that motion could have been made
on the very day on which the Bill was introduced. ’

8ir Hari 8ingh Gour : May I intervene for a moment and: say that
my Honourable friend and I seem to be at ane on that point. The Select
Committee may have been validly appointed. But that Committee could
not make & report ; that is what I was submitting all the time.

8Sir Lancelot Graham : I understood from my friend that. everything
to do with the Select Committee, including its appointment, was involved.

%ido not know if he conveyed the same impression to other parts of the
ouse...... ’

Bir Hari Singh @Gour : This portion of the motion saying that they
should report on or about the 21st being part of’'the motion appointing
the Select Committee, the whole motion appointing the Select Committee
will now have to be reviged and a fresh motion made ; that was my point.

8ir Lancelot Grabam : I did not understand him to be making that
suggestion. It was not mwade by the Honourable Member when he made
his speech, Probably it was an after-thought which he wanted to put in
by way of interruption. As I was saying, the Honourahle Member in
charge was entitled to make his motion that the Bill be referred to a8
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Select Committee, although publication had not been madeé. - Publication
has nothing to do with it. -~ ‘

Mr. B. Das (Orissa ‘Division : Non-Muhammadan) : No, no.

8ir Lancelot Graham : As 1 said, the motion was made on the 11th
to refer the Bill to Select Committee. It has been snggested that the date
of publication of the Select Committee’s report may be changec. The
proceedings in Select Committee took rather longer than expected. It

was originally expected that they would report by the 18th ; and after-
wards it was altered to the 21st.

We now pass on to the Standing Order 41 ; Honourable Members will
remember that the motion that was put before them was that the Bill be
referred to a Select Committee consisting of a certain number of persons-
named therein, with instructions to report on or before the -21st Septem-
ber. Those provisions were put in because in the opinion of the Gov-
ernment the matter was urgent. It was qpen to apy Member of this House
at the time to move an ameridment that those Wwords should bestruék out.
No such amendment was moved, and the motion ‘was passed in the form
that the Select Committee should report on or before the 21st September.
Consequently there is no question now of the three month’s limit referred
in Standing Order 41 applying. But what is necessary still under sub-
order (1) of Standing Orger 41 is that a report should be made after pub-
lication in the (Yazette of the Bill ; and therefore I ‘fully agree with my
distingujshed friend, Mr. S. C. Sen, that so far there has been no pub-
lication under the rules. '

Now, I come to the remedy. I trust that T.have eonvineed the House
that up to the' time of the appointment 'of the: Gommittee with imstruc-
‘tions to-report on' the: 21st, there was no irregularity. The eomplication
‘mow comes in that, iowing: to -the fact. that the Bill ‘which was: introduced
.on the Tth’ September, not being duly published in the Gasette of -Tndia,
the presentation of the Select Committee’s report on: the 21st was pire-
mature. They were not entitled to make their report until after publica-
tion of the Bill in the Gazette. The question now is how we can remedy
the defect. As regards the Select Committee we may say that they have
been a little premature. They presented their report too soon on the
understanding that the Bill had been published ; that understanding was
incorrect. e T ’

Sir Hari Bingh Gour : It is functus officio after doing that.

8ir Lancelot Graham : The Select Committee, having merely pre-
sented a premature report, has not become functus officio : they have not
ceased to exist hecause they have not yet presented a valid report. But
they are not thereby discharged from performing theip duty:becauwse they
have presented a premature report........

8ir Hari Singh Gour : Without a fresh power from the 'Hbusc. ,

S8ir Lancelot Graham : Not at all. They came to the House too soon
and the Honse can say, ‘- Well, go back now and come back on the right
day . [ am going to suggest a remedy ; that is, that the Assembly I?e-
partment should today in a Gazette Extraordinary publish the Bill as in-
‘trodueed on the 7th'; thereafter the Select Committee should be recalled
to complete’ their work......- CER -
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8ir Hari 8ingh Gour : The Select Committee should be reappointed.

Sir Lancelot Graham : Not reappointed, but recalled by the -Chair-
man. The Select Committee should be recalled by the Chairman, and
there will be no irregularity at all. The Chairman will then satisfy itself
that the real Bill which was refcrred to the Seleet Committee: has been
published, and after he has so satisfied himself, the Committee will sign
their report, and the Honourable Member in charge of the Bill will lay
the Select Committee’s report on the table.

Then, Sir, we shall have to consider the next stage. Thé next stage

will be a motion that the House do take into consideration the Bill as re-

orted by the Select Committee. Finally, Sir, I repeat that the appoint-

ment of the Select Committee and its sittings are in order, and the only noint

on which the Commitiee has gone wrong is in their presentation of the

]gill d’;oo early. I now, Sir, with confidence leave the matter in your
ands.

Mr. Mubammad VYamin Khan (Agra Division : Muhammadan
Rural) : Sir, after listening to the Honourable Member who has just
spoken, I think there is one point which requires to be made clear which
will be a great factor in your decision. Legislative Rule 20 says at page
80, ‘“ As soon as may be after a Bill has been introduced. the Bill, upless
it has already been published, shall be published in the Gazette ’’. Now,
it is incumbent upon the authority who introduces the Bill, that the Bill
must be published either before or as soon after as it is introduced in
the Assembly. Now on page 112 Standing Order 38, to which reference
was made by my friend just now, says that when a Bill is introduced, or
on some subsequent oceasion, the member in charge may make one of
the following motiens, namely, that it be taken into comsideration by the
Assembly at once or at some future day to be then specified. Of course,
the Bill can be introduced without publication in the Gasette, but it is
not clear from Stamding Order 38, whether the subsequent motions which
say that the Bill be takem into consideration or that it be referred to a
Select Committee and so on, whether these subsequent motions can be made
after the Bill has been published in the Gazette or not. Rule 20 lays down
two conditions, either there should be a previous publication or a subse-
quent publication. If Standing Order 38 refers to that condition, and the
Bill has already been published, then it is all right, but it is not clear
from Standing Order 38 whether these subsequent motions can be made
if the Bill had not been published as required by Legislative Rule 20.
Before that publication is made in the Gazette, the question is whether
these motions can or cannot be made, and that point has not been made
clear by the Honourable Member, and this is a point which will require
some elucidation from the Chair,

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : Sir, as pointed out by my friend, Mr. Sen, under
rule 20 and Standing Order 41 there should be a previous publication in
the Gazette, and the Select Committee considered a Bill quite different
from the one that was published in the Government QGazette under the
rule. The Bill that this Houde is to consider is a Bill that is introduced
in it, and in this case the House considered the Bill that was introduced,
but under the rule and Standing Order that Bill has no leg to stand upon
now. Let us treat the discussions so far in this House as more ‘or less
like those of a Committee of the House of Commons considering a Bill
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which as has been shown had no connection whatever with the Bill that
was published in the Gazette. According to the rule, this amended Bill
i8 invalid, as my friend has pointed out. Therefore, when the Govern-
ment publish the new Bill,—and I would advise them to publish the Bill
as reported by the Select Committee as the mew Bill—the House can go
through all the stages, not only of the circulation of the Bill but also of
its reference to the Select Committee if the House so chooses. That is
the point I wanted to make. ‘

Incidentally I want to tell my friend Sir Lancelot Graham that so far
as Mr. Sen was concerned, it was not possible Yor him to place this infor-
mation before the House, because he came to Delhi from Calcutta only a
day or two before yesterday, but the Honourable the Home Member gave
him an opportunity by making the motion that he has made to-day te
raise a constitutional objection under the rules and Standing Orders’
I thought when my friend Sir Lancelot Graham suggested that Mr. Sen
could have informed the Government earlier,—though the Opposition,
whether in this House or in the House of Commons owes no duty whatever
of the kind to the Government,—be was speaking rather under a mis-
apprehension. Finally, I would seriously urge upon your attention, Sir,
to consider that the Select Committee had no leg to stand upon in the
ahsence of the due publication of the original Bill in the Gazette, with-
out which this Bill as amended has been introduced.

Mr. President : The Chair does not wish to prolong the discussion.
The Chair holds that the Bill was validly introduced ; there can be no
question about it. Now what happens after a valid introduction of a
Bill 1 Standing Order 38 says—‘ When a Bill is introduced or on sub-
sequent occasion the Member in charge may make one of the following
motions in regard to his Bill . I should like to invite the attention of
Honourable Members to the fact that immediately after leave to intro-
duce a Bill is granted by the House and the Honourable Member in charge
introduces the Bill, he is entitled to move one of the three motions men-
tioned in the Standing Order, one of which is that the Bill be referred to
a Select Committee. Therefore, the motion,to refer a Bill to a Select Com-
mittee does not require previous publication. The Standing Order is
quite clear on the subject. The motion to refer a Bill to a Select Com-
mittee is perfectly in order, and the House can consider and pass it with-
out previous publication. This is confirmed by Standing Order 41. I
do not wish at this stage to invite attention to the rule which makes it
compulsory that a Bill shall be published immediately or as soon after
introduction as possible. There is no difference of opinion on that issue.
Now, let us refer to Standing Order 41. It says:

‘¢ After publication in the Gagette of a Bill, as required by the rules, the Select
Committee to which the Bill has been referred shall make a report thereon.’’

These words also indicate that it is open to the House to appoint a Select
Committee immediately after the formal introduction of a Bill. The

jelect Committee may be appointed, but they are required not to make a
Jeport before publication in the Gazette. As publication in the Gazette
through an unfortunate oversight has not taken place, no report can be
made by the Select Committee. The point at issue therefore is whether
the report of the Select Committee presented to the House can be con-
sidered by the Assembly. The obvious answer is that it cannot. because
the report was nresented before publication of the Bill, in contravention

of Standing Order 41.
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. I hold therefore that as the Agenda Paper of to-day’s meeting con-
tains only one item, viz,, the' Press Bill, the House cannot proceed to con-
sider it. As regards what is to happen in these circumstances, is a ques-
tion on which the Chair does not feel called upon to express any opinion
at present. The ruling given is clear that the House cannot consider the
Select Committee’s report, it having been preseated before publieation,
In contravention of Standing Order 41. The Chair wishes, however, to
say that it is quite prepared to agree to any solution which may be sug-
gested consistently with the rules and Standing Orders. As this anfortu-
nate incident has occurred through the oversight of the Assembly Depart-
ment, the Chair is very anxious to co-operate with the Honourable House
to find a reasonable solution of the difficulty which has arisen.. The
Chair will be prepared to give the best and most sympathetie considera-
tion to any practical suggestions which may be made from any part of the
House in order to help the further progress of the business before the
‘Assembly. The Chair has now no optioh but to adjourn the House till
11 A.M. to-miorrow.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 29th September, 1931. : ; o ol
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